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STATUS REPORT OF PULP & PAPER INDUSTRIES AND 

& RECIPIENT DRAINS (MUNDET DRAIN & SHEELA KHALA DRAIN)  

AT ROORKEE DISTRICT HARIDWAR 
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ORIGINAL APPLICATION NO. 1243 OF 2024 

 

 

MANU RATHI & ANR.  
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HEAD OFFICE
Uttarakhand pollution Control Board

'oGaura Devi paryavaran Bhawan',
468, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msukpcb@yahoo.com, phone No._b13 5_2607092

Letter No: UKpCB rg0t ContSiffii
9ao Date: 07.2023

REGD. POST
To,

M/s Sagar pulp and paper Mills Ltd.,
Khasra No.-|4l1, 2.5Km, Manglore_Deoband Road,
Vill - Mundet, Roorkee, Distt_ Haridwar.

consolidated consent to operate and Authorisation hereinafter referred to as the ccA(consolidated consent & Authorization) under Section- 25 of the ,,water (prevention&Cortrol of Pollution) Act., l974"and under Section- 21 of ttre,,Air (prevention & Control ofPollution) Act, l981"and Authorization under ,,Rule -6(2)r,of the o,Hazardous and Otherwastes (Management and Transboundary Movement) Rules, 2016,,notified under"Environment (Protection) Act, l9g6',as applicable (to be referred hereinafter as WaterAct, Air Act and HW Rules respectively).

gcA is hereby granted to M/s Sagar Pulp and Paper Mills Ltd Iocated u, xhu*u No-l4l7' 2'5Km, Manglore-Deoband Roa4 vill - Mundet, noort<ee, Distt- Haridwar (Lat.-29'7642790, Long.- 77.8394170) subject io the provisions oiirr. water Acr- Air Anr onrl"''w-'t7 ) '!vttt3'- t t'65vt+t /-) subJect to the provisions of the Water Act, Air Act andHazardous and other wastes lManagement and rransboundary Movement) Rules,2016 and the orders that may be made furtier ano suujeciio roiro*ing terms and condirions: -1' This ccA is granted for the period upto 3ll03/202g from the date of issuance of thisIetter, under Section-25 of the "water (Prevention & control of pollution ) Act,1974.2' This ccA is granted for the period upto 3l/03/zozs nom the date of issuance of thisIetter, under section-21 of the "Air (Prevention & control of pollution) Act, 1981.3' This ccA is gra,ted for the period upto 3l/03/202g from the date of issuance of thisletter' under Hazardous and other wastes (Management and Transboundary Movement)Rules, 2016" notified under "Environment (protection) Act, 1986.

4. Production Capacity

cAF,rD _11236 ffi
CCA (Renewal)
Date:- 27.03.2023

Declared by the unit Permitted by State Board
FinalProducts & By-
products per month

Final Products & B,
products per month

Waste Paper
(1800 TPM)

Craft/Poster Paper
(1500 MT/Month)

Waste Paper
(1800 TPM)

Craft/Poster Paper
(1500 MT/Month)
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IV.
Rosin

(10 TPM)
Rosin

(10 rPM)

V.
Soap stone

powder
(s0 rPM)

Soap stone
powder

(s0 rPM)

ll.

l1l.

5. Production Process Infrastructure

i. Unit shall obtain prior approval before making any modification in
product/process/fuel/plant machinery, failing to which this consent would be deemed
void.
The unit shall inform SPCB and CPCB regarding shut down as well as resumption of
manufacturing operations.

The unit shall maintain record of daily production in tons per day in a log book duly
s i gned dai ly by authori zed si gnatory/competent authority.

Water Conservation Measures
A. Fresh water consumption
1. Categorization of existing groundwater area: Safe
2. The unit shall obtain NOC of CGWA/SGWA (in case of use of river water, permission

from irrigation department) before start of ground water (freshwater) extraction and
shall strictly comply with the various conditions as mentioned in the CGWA/SGWA
NOC/irrigation dept.

3. Status ofNOC from CGWA/SGWB: Applied
4. If Granted:Number of NOC and Validity: - Applied renewal
5. Details of Artificial recharge system/rain water harvesting unit (if any) installed with

capacity
6. Details of piezometer installed i.e., numbers with coordinates to be provided.
1. This CCA is valid for details w.r.t fresh water as mentioned below:

Declared by the Unit Permitted by NOC issued
bv CGWA/Board

Source of fresh water Borewell Borewell
No. of borewell

Daily quantity of water
to be abstracted

350 KLD 503 KLD

*ln case of units adopting Zero Liquid Discharge (ZLD), the unit shall withdraw the fresh water
only to cater the losses in water accrued during rndustrial processes.

8. The specific water consumption shall not exceed values mentioned below as per

6.

S.

No
Details Declared by the unit Permitted by the

BoardNumbers Usage / Process operation
1 Pulper 0l Pulping Yes

2. Disc Filter 02 Thickening Yes

J. DAF/Fibre recovery system 02 Fibre Recovery Yes
4. Paper machine 01 Manufacturing of

Craft/Poster Paper
Yes

Specific Water Consumption not to
exceed

consented

Page2
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RCF and Market Pulp BasEd Paper Mills
producing unbleached grades of

rds and Newsnrints

<l2KI per Ton of paper produced

9. Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow
totalizer at all water abstraction sources, utilization lines- process, domestic and
boiler.

10. The unit shall maintain record of daily fresh water consumption (initial reading & final
reading) in a log book (in m3/day and m3/t paper) duly signed daily by authorized
si gnatory/competent authority

I 1. Unit shall maintain separate logbooks for quantity of freshwater consumed in production
section, boiler feed, domestics consumption and other points of utilization.

12. All the pipelines carrying fresh water/back water should be coloured as per protocol.
13. The unit shall install Piezometric well within the premises to monitorthe level of ground

water and shall analyse the quality of ground water annually.

B. Trade effluent treatment and discharge: -
1. This CCA is valid for the quantity of maximum daily trade effluent generation as

mentioned below:

Declared by the unit Permitted
Maximum daily
discharge of trade
effluent

I24 KLD I24 KLD
Technology of ETP upto
secondary/tertiary

Treatment facility a. Capacity of ETP 1709 KLD
b. Technology of ETP upto

secondary/Teftiary

a. Capacity of ETP 1709 KLD
b. Technology of ETP upto

secondary/Tertiary
Discharge/recycl ing/r
e-use point

Surface water bodies:
1. ETP (Lat.-29.7647650,

Long.-77 .8397 4'70)

2. Shila Nala (Lat.-
29.1648840, Long.-
17.8399250)

Surface water bodies:
1. ETP (Lat.-29.1641650,

Long.-77 .8397 470)
2. Shila Nala (Lat.-

29.7648840, Long.-
77.8399250)

2. The quantity of maximum specific trade effluent discharge shall be as specified
below:

The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary
and teftiary treatment as is required with reference to influent quantity and quality.
The treated effluent shall be recycled to the maximum extent (atleast 40%) in the process

and the remaining treated effluent after achieving the norms as mentioned below shall be

disposed off into the drain Shila Nala First order (Lat.-29.7648840, Long. -71.8399250)
ETP outside/second order outside with lat. ......, Log- Kali River.

3.

4.

Category Specific Trade Effluent Discharge, not to
exceed

RCF andMarket PulpBased Paper
Mills producing bleached grades of
papers, paperboards and newsprints

280 KLD (7.5 KL per Ton of paper produced)

Parameters Norms for Agro
based paper mill

Norms for RCF bleached
pulp & paper mill

Norms for RCF
unbleached grade paper

pH 6.5 - 8.5 ds - B.s 6.s - 8.5
TSS, mg/l s30 <100 <30

Page 3
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BOD, mg/l s20 <30 <20

COD, mg/ s 200 <250 < 150

TDS, mg/l s 1800 < 1600 < 1600

Color, PCU
=250

< 150 < 150

AOX, mg/l SB

SAR s10
* In case of stoppage of functioning of ETP, production has to be stopped immediately

and this Board has to be intimated by fax/phone/email with a reporl in this regard to be

dispatched immediately.

5. Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing
operations.

6. The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and

the flowmeter should be connected to State/CPCB Server.

7. Flow measuring devices should be provided for measurement of quantity of industrial
effluent generated, industrial effluent recycled and industrial effluent discharged.

Logbook for the same shall be maintained by unit.
8. The unit shall maintain daily record/log book of raw material (waste paper) consumption,

chemical consumption (process 8. ETP separately), paper production, energy

consumption (process & ETP separately).
9. Sampling points should be installed at ETP inlet, ETP outlet, and effluent recirculation

lines and at other points as deemed necessary.

10. The unit shall install OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD &
COD and provide connectivity with CPCB and SPCB server as per the guidelines issued

by CPCB.
I l. The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the

CPCB and SPCB server and periodic calibration of OCEMS.
12. The unit shall have an adequate onsite environmental laboratory facility for qualitative

analysis of different effluent stream and manpower for monitoring and recording TSS,

TDS, COD & BOD & MLSS level in ETP inlet and outlet on daily basis.

13. The unit shall set up an Environment Management Cell within the unit as per the Charler.
14. The unit shall submit analysis report from the authorized laboratory for all parameters as

mentioned for paper unit.
15. All flow meters should be calibrated annually from recognized institutions/vendors.
16. The unit shall prepare material balance and water balance report annually.
17. The unit shall submit its ETP Adequacy Assessment Report to the concerned State

Pollution Board (SPCB).
18. The unit shall get its ETP performance evaluated by a third party annually.
19. The unit shallidentify recipient drains/rivulets and their u/s & d/s location in consultation

with SPCB and shall carry out rnonthly monitoring of identified recipient drains at r"r/s &
d/s location through lab recognized under Environment (P) Act, 1986 and shall subrnit the

analysis repoft on monthly basis to SPCB.

C. Domestic effluent/Sewage treatment and discharge: -

1. This CCA is valid for the quantity of maximum daily dornestic effluent/sewage discharge

as mentioned below:

Declared bv the unit Permitted
Maximum daily
discharge of sewaqe

03 KLD 03 KLD

Treatment facility Septic Tank Septic Tank

Discharge point With ETP Overflow of septic tank shall

channelized to ETP

Clean Environment and Healtlty Life Style
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The domestic
in conformity

effluent should be treated in the sewage treatment plant so that it should be
with the prescribed norms:

3' Flow measuring devices should be provided for measurement of quantity of sewage
generated, and sewage channelize to ETP. Logbook for the same shai be maintained by
unrt.

4' Sampling points should be installed at inlet, and outlet, recirculation lines and at other
points as deemed necessary.

' 5' The unit shall maintain daily record/log book of sewage channelize to ETp and sludge
generation and disposal, separately.

6' Unit shall explore the possibility to recycle the treated used water shall be utilized in
gardening, irrigation, industrial utility and"toilet flushing to minimize the fresh water
consumption up to 20 oh per year.

7 ' Separate arangement should be made for collection of industrial and domestic effluent in
closed water supply system.

6. Cleaner Technology & Waste Minimization practices:

Background:

CPCB issued direction under Section l8(1)(b) of Water (prevention & Control of
Pollution) Act, 1974 to take appropriate measures in a time bound manner through
preparation of individual action plans and implementation of cleaner technology options
by the Pulp & Paper mills. To facilitate the Pulp & Paper mills, a Charter for ,Charter for
Water Recycling and Pollution Prevention in Pulp & Paper Industries' was formulated.

Clean Technology measures mentioned hereunder are indicative of systems, processes
and practices that are generally considered essential for achievement ofthe objectives of
the Charter' However, individual unit may opt for technology actually required for
implementation according to their requirement and circumstances like scale of operation,
system configuration, products portfolio and raw materials etc.

Unit shall ensure implementation of the following cleaner technology options within four to
six months from the date of issuance ofthis CCA:

a' Biomethanation of High Pollution Load strearn (like Raw material washings in agro based
pulp and paper mills as well as High COD back water stream in RCF based Kraft paper
Mills operating on ZLD

b' Installation of Compressed Biogas System for converting raw biogas into compressed
biogas to be used as fuel

c' oxygen Delignification & ECF bleaching for agro & wood based pulp and paper mills
d' Use ofjet aerators for improved biodegradation in aeratior1 tank and increased DO level
e' Press washers in Pulp washing to optirnize water consumption acceptable under chafierf. Sludge Drying Beds to be discontinued. Only sludge dewaiering system, centrifuge etc

Clean Environment and Healthy Life Style
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Not Applicable: Unit shall channeli2i
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\g. Appropriate plastic waste disposal system to be installed by RCF based pulp and paper
rnills

h. Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved
Air Floatation) Units

7. Environmental managementsystem
i. Unit shall setup the environmental management cell including unit head, purchase/store

manager, process operation head, ETP in cliarge to effectively monitoring of environmental
compliance.

ii' Unit shall setup the environmental laboratory for testing of minimum wastewater quatity
parameters like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring of ETp
control parameters and ETp discharge norms.

B. Air Pollution Mitigation
i. The unit shall use following fuel and install air pollution control device (APCD) of adequate

capacity to comply with following:

ii. Operation and maintenance of APCS shall be dbne in such a way that the emission generated
from stacks is always within prescribed nonns of the Board.
The unit shall ensure interlocking ofair pollution control devises and production processes.
Theunit shall operate in a manner so that all emissions be emitted through designated
chimney/stack only.

9. Noise Pollution Mitigation:
i. Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic

enclosure as is required for rneeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial and Commercial) which are as follows: -

Standards for Noise Ievel in db.(A) L.q
Industrial Area Commercial Area

Day Night Day Night

l5 70 65 55
Daytime:from6.00a'm.tol0'00p.m.,Nighttime:fi@

ii. Theunit shall take adequate measures to control of noise from its own source so as to
comply with the standards as may be applicable.

iii. Theunit shall provide acoustics enclosure on DG sets as per Environment (protection)
Rules, 1986.

iv. The unit shall provide ports in the chinney/stack and facilities such as ladder, platform
etc. as per requirement for monitoring the air emissions and the same shall be open for
inspection and use at all time) by the Board's staff, the cliirnney/stack attached to various
sources of emission shall be designated by number such as S-1, S-2 etc. and these shall
be painted/ displayed to facilitate identification.

10' Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016:. -

Clean Environment and Healthy Life Style
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No.
Equipment Fuel Stack height (m) Air Pollution Control

Device (APCD)
Stack Emission

standards
I Boiler

(6rPH)
Baggasse/
Agro waste

35m Wet Scrubber Particulate Matter
250 mgAJM3

II DGSet
(12s KVA)

HSD 8m Acoustic enclosure
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l.
2.

Number of authorisation and date of issue :

Reference of application (No. and date) :

Director of l\Os Sasar Pulp and Paper Mills Pvt. Ltd. is hereby granted an authorisation

based on the enclosed signed inspection report for generation, collection, , storage, reuse,

utilisation, disposal or any other use of hazardous or other wastes or both on the premises

situated atRamnagar Road, Kashipur,Distt- U.S. Nagar.

Details of Authorisation

S

\o.
Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorized mode of disposal or
recycling or utilization or
co-processing, etc.

Quantity
(ton/annurn)

I Schedule 5.1 (Waste Oil&
Lubricants )

Recvclable 1.s00 MTA

4. The authorisation shallbe valid for a period of 05 years.

5. The authorisation is subject to the following general and specific conditions
6. (Please specify any conditions that need to be imposed over and above general conditions,

if any):

General conditions of authorisation:
l. The authorised person shall comply with the provisions of the Environment (Protection)

Act,1986, and the rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an

officerauthorised by the State Pollution Control Board.

3. The person authorised shall not rent, leird, sell, transfer or otherwise transport

thehazardous and other wastes except what is permitted through this authorisation.
4. Any unauthorised change in personnel, equipment or working conditions as mentioned

inthe application by the person authorised shallconstitute a breach of his authorisation.
5. The person authorised shall implement Emergency Response Procedure (ERP) for

whichthis authorisation is being granted considering all site specific possible scenarios

such asspillages, leakages, fire etc. and their possible impacts and also carry out mock

drill in thisregard at regular interval of time;
6. The person authorised sliall comply with the provisions outlined in the Central

PollutionControl Board guidelines on "Implementing Liabilities for Environmental
Damages due toHandling and Disposal of Hazardous Waste and Penalty"

7. It is the duty of the authorised person to take prior permission of the State Pollution
ControlBoard to close down the facility.

B. The imported hazardous and other wastes shall be fully insured for transit as well as for
anyaccidental occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall

bemaintained.
1 1. The hazardous and other waste which gets generated during recycling or reuse or

recoveryor pre-processing or utilisation of imporled hazardous or other wastes shall be

treated anddisposed ofas per specific conditions ofauthorisation.
12. The importer or exporter shall bear the cost of irnport or export and mitigation of damages

ifany.
13. An application for the renewal of an authorisation shall be made as laid down under

theseRules.
14. Any other conditions for compliance as per the Guidelines issued by the Ministry of

Environment, Forest and Climate Change or Central Pollution Control Board from time

totime.
1 5. Annual return shall be filed by June 30tr'for the period ensuring 31'tMarch of the year.

Clean Environment and Healthy Life Style
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General Conditions:
1' The Board reserves the right to revoke/add/modify any stipulated condition issued

along with CCA at any given time, as may be ,.".r.u.y.'2' In the event of issuance of closure Direciion by cpcti or SpcB to the unit, this CCA
shall be deemed revoked during the closure p.iioA.

3' If the unit has been issued Show Cause Notice by CPCB or SpCB, compliance has to
be achieved w_ith.in 45 days by the unit. However, if not revoked within 45 days, the
Show cause Notice shalr be considered as a closure direction.4' In case of non-functioning of ETP_and/or STP, production has to be stopped
immediately and this Board has to be intimated through a report to be dispatched by
fax/phone/emai I immedi ately.

5' In case of stoppage 
-of 

functioning of air pollution control equipment, production has
to be stopped immediately and this Board has to be intimated by faxlphone/email with
a report in this regard to be dispatched immediately.

6' This CCA is valid only for products and quantity mentioned in para 2. Unit shall
obtain prior approval before making any modificatlon in product/ process/ fuel/ plant
machinery failing which consent shail be deemed revoked.7. Compulsory documents to be subrnitted by the Unit: _

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016, and,
third party audit report.

(ii) Environment Statement in form - V of Environment (Protection) Rule, 1986.(iii) Quarterly compliance report of the CCA, photograph of ETp/ApCs/Waste Storage
Area.

B' The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate (Fixed
Assets* Current Assets- Current Liabilities) of the unit at the end of each financial
year so the Consent fee payable by the unit may be verified.9' The unit shall su_brnit Quarterly compliance report of the ccA, photograph of
ETP/APCs/Waste Storage Area, Quarterly analysis reports of the ,un pi., of"effluent,
emission, hazardous wastes and ETP sludge from NABL accredited and EpA
recognized I aboratory.

10. The unit shall inform in advance to SPCB/take prior permission of the spcB to close
manufacturin g/production.

1 1. The unit shall submit calibration certificate of OCEMS
SPCB.

at least once in a year to

12.The unit shall strictly comply with conditions of this CCA and submit compliance
report of.stipulated conditions within 30 days of receipt of this CCA. If, at an'y point
of time, it is found that the unit is not cornplying wiih stipulated conditions-o, unyfurther direction/instruction issued by the tiouid, legal action shall be initiated
against the unit under the provisions of Water Act, Air Act and Environment
(Protection) Act and Rules made thereunder.

13' If unit is found temporary closed (for the last 24 hour) during inspection and prior
intimation of closure is not given by the unit, revocation of the CCA will be initiated as
per the law.

14. The unit shall apply before the 60 days of expiry of ccA or any change inproductiotl types/production capacityirnanufacturing process/capacity enhanceilent/
outlet for the discharge of effluent or gases emission or sewage waste from the unit

- 91.. or any change i, effluent discharge point or emission point.
15' In case of occurrence of an accident, complete details on form must be sent to State

Pollution Control Board at the earliest along rvith details of mitigative and.e.edial
measures taken.
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firr qp HEAD OFFICE
Uttarakhand pollution Control Board

"Gaura Devi paryavaran Bhawan,
_468,IT Park, Sahastradhara Road, Dohra Dun
E-mail : msukpcb@yahoo.com, phone No._6t 35-2607092

LetterNo,Uf<pC@
9so

4. Production Capacity

'.2023

REGD. POST
To,

IVZs Sagar paper Mills Ltd..
Khasra No.-223, 2ZS, Sh l<nt.
Manglore-Jhabrera Road, Latherdeva Hoon,
Tehsil - Roorkee, Distt _ Ilaridwar.

consolidated consent to operate and Authorisation hereinafter referred to as the ccA(consolidated consent & Authorization) under section- zsli:in" 1."*j[, .,**ntion&Control of Pollution) Act., 1974"and under Section- 2l of the ,6Air (prevention & Control ofPollution) Act, 1981"and Authoriz.ation urndel ,.Rule -6e),rofthe 6.Hazardous and Other'wastes (Management and Transboundary trlove,,;; 
-R;i;, -iiru,nriin.u 

under"Environment @rotection) Act, 1986"as apilicable Ao i. referred hereinafter as waterAct, Air Act and IfW Rules respectively).

ccA is hereby granted to rws sagar paper Mils Ltd located at Khasra No._223, 225;;Kmyr^;rr;l';;\*:':,1:?*;ltii"::I::: r".lr,i;Ni: tt'r*, Dist - Haridwar (Lat-2e.7eb74oo, Long.- tt.sroia3,j *u:"., ; rh"'p.;;il"rr';;ff"i"X'rtT;ffif,:il*T;
Hazardous and other wastes lrianagement and Transboundary Movement) Rules,2016 and the orders that may be made furtier il trbi.";iJ?oiro*irg terms and conditions: -1' This ccA is granted for the period upto 31t03t2028 from the date of issuance of thisIetter' under section-25 of the "water (Prevention & control of,pollution ) Act, 1974.2' This ccA is granted for the period upto 31t0312028 from the date of issuance of thisletter' under section-21 of the "Air (Prevention & control of pollution) Act, l9gl.3' This ccA is granted for the period uptc.3lto3/2028 from the date of issuance of thisletter' under Hazardous and other wastes (Management and Transboundary Movement)Rules, 2016" notified under "Environment (protection) Act, r9g6.

CAF ID .11232

Date r27.03.2023

Declared by the unit Permitted by State Board
Final Products & By-
products per month products per month

Waste Paper
(412s TPM)

Craft paper
(3300 MT/Month)

Waste Paper
(412s TPnO

Craft Paper
(3300 MT/lVIonth)

Clean Environment and H""ttty t if"ffi
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5. Production process Infrastructure

s.
No

Details l,el:hred by the unit Permitted by the
BoardNumbers IsAo,e I Pr ^o*l. Pulper 0l

03

I VTVJJ UUGI

Pulping Yes
2. Hill screen Ihickening Yes
3. rJl\.t /.t lDre recoverv svsfem 01
4. YesPaper machine 0t Manutacturing of Craft

Paper
Yes

l.

product/process/fuel/plant machinery, faili
void.

pflor approval before making any modification in
mg to which this consent would be deemed

11.

lll.
;::#lil:Ij}}H":PCB and CPCB regarding shut down as welr as resumption of
The unit shail maintajn 

lec.ord 
of daily production in tons per day in a log book durysigned dai ly by authori zed s ignatory/co.np"t"rt authority.

Water Conservation Measures
A. Fresh water consumption
1.

2.
Categorization of existing groundwater area: Safe
The unit shall obtain NocirCowal-saiva (in case of use of river water, permissionfrom irrigation department) before rturt or g.o*J *""r-rr"*nwater) extraction andshall stictry comprv with the ,ariour conditi-ons u, ..rii.lr,.o in the cGwA/sGlvANOC/irrigation dept.
Status ofNOC from CGWA/SGWB: Applied
If Granted: Number ofNOC and Validiii - applied renewal

ffi?:'il" 
Artificial recharge svsteJrJin wai"r.ta.v.ffi unit (if any) instalred with

3.

4.
5.

6.

7.

Details of piezometer instailed i.e., numbers with coordinates to be provided.
as mentioned below:

9. Unit.shall install separate sealed, ."fiUot.O
totalizer at all water abstractio, ,ou*
boiler.

Electro Magnetic Flow meters with flow
utilization lines- process, domesti" 

"rd

Declared Uy t[e Unit

tsorewell

Permitted byffiisGa--
by CGWA/BoardSource of frist *rif

Borewell\u. gr Dorewell 02 (O1 att.-+;^rlii
Daily quantit ;f;ate;

to be abstracted
7OO KLD

gorewell
9OO KLD

tn case of

Specificw@

RCFandrvrart@
producing unbleached grades rfp"p.". 

"oa

<8KLpe.t@

CleanEnviroo.uffi
Fdcqlflqq Erq ilqr itdt Page2
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; l0' The unit shall maintain record osdaily fresh water consumption (initial reading & fiml
reading) in a log book (in m3lday and m3lt paper) duly signed daily by uitr,orir.a
si gnatory/competent authority

I 1' unit shall maintain separate iogbooks for quantity of freshwater consumed in production
section, boiler feed, domestics consumption and other points of utilization.' 12' All the pipelines carrying fresh water/back water should be coloured as per protocol.

13' The unit shall install Piezometric well within the premises to monitor ttre rever orground
water and shall anaryse the quality of ground water annually.

B. Trade effluent treatment and discharge: -
1' This CCA is valid for the quantity of maximum daily trade effluent generation as

mentioned below:

The quantity of maximum
below:

specific trade effluent discharge shall be specified

4.

The applicant shall operate Effluent Treatment Plant consisting of primary, Secondary
and tertiary treatment as is required with reference to influent qrirtity and quality.
The treated effluent shall be recycled to the maximum extent 1at least 40%) inthe procesr.
and the remaining treated elfluent after achieving the norns as mentioned below srrarr ii
disposed offinto the drain shila Nara First order (Lat.-29.799s0gi rorg. :ii.id))'sr;1.

Maximum daily
discharge of trade
effluent

Technology of ETp upto

a. Capacity of ETp I IOOKLD
b. Technolory of ETp upto

secondary/Terti

a. Capacity of ETP l l00 KLD
b. Technology of ETp upto

Discharge/recycling/
re-use point 1. ETP (Lat.-29.7986680,

Long.-77.8100140)
2. Shila Nala (Lat.-

29.7998630, Long.-
77.8t0773o)

Surface water bodies: Surface water bodies:
1. EW (Lat.-29.7986680,

Long.-77.8100140)
2. Shila Nala (Lat.-

29.7998630, Long.-
77.8107730)

Specific Trade Effluentffi
exceed

RCF andMarket PulpBased paper
Mills producing unbleached grades
of papers and paperboards

<sKL per Ton ofpaper produoed

Parameters Norms for Agro
based paper mitl

Norms for RCF bleached
pulp & paper mill

Norms for RCF
unbleached grade paper

pH 6.5 - 8.5 6.5 - 8.5 6.s - 8.s
TSS, mg/ <30 <30' <100
BOD, mg4 <20 <20 <30

< 250
COD, mg/ <200 < 150
TDS, mgfl' < 1800 < 1600 < 2100
Color, PCU <250 < t50 . rtO
AOX., mgll <8
SAR <10 <8 <8

Page 3
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* In case of stoppage of functioning of ETp, production has
and this Board has to be intimated by faxlphone/email with a
dispatched immediately.

5. Effluent Treatment plant shall be stabilised prior
operations.

6. The unit shall install a flow meter with totalizer on the recycling pipe line from ETp and
the flowmeter should be connected to State/CpCB Server.

7 ' Flow measuring devices should be provided for measurement of quantity of industrial
effluent generated, industrial effluent recycled and industria Lmuent discharged.
Logbook for the same shall be maintained by unit.

8' The unit shall maintain daily record/log book of raw material (waste paper) consumption,
chemical consumption (process & 

. 
ETp separately), paper ii"ar"ri"rl energy

- consumption (process & ETp separately).
9. 

-Sampling 
points should be installed at ETP inlet, ETP outlet, and effluent recirculation

Iines and at other points as deemed necessary.
10. The unit shall install OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD &

CoD and provide connectivity with CPCB and SPCd server as per the guidelines issued
by CPCB.

I 1. The unit will ensure the continuous and unintemrpte d datasupply from the OCEMS to the
CPCB and sPCB server and periodic calibration orocBtr,ts.

12. The unit shall have an adequate onsite environmental laboratory facility for qualitative
analysis of different effluent stream and manpower for monitoiing *d .""o.ding TSS,
TDS, coD & BoD & MLSS level in ETp inlei and outlet on daily bLis.

13. The unit shall set up an Environment Management Cell within the unit as per the Charter.
14. The unit shall submit analysis report from the authorized laboratory ror aI parameters as

mentioned for paper unit.
15. All flow meters should be calibrated annually from recognized institutions/vendors.

19. Ilr. unit shall prepare material barance and water uarancireport annually.
l7.The unit shall submit its ETP Adequacy Assessment Riport to the concemed State

Pollution Board (SPCB). i

l9 Ilr" unit shall get is ETp performance evaluated by a third party annually.
19. The unit shall identiff recipient drains/rivulets andtheir rVs^A d,ls location in consultation

with SPCB and shall carry out monthly monitoring of identified recipient Orains at u/s g
d/s location through lab recognized under Environment (P) Act, 1986 and shall submit the
analysis report on monthly basis to SPCB.

C. Domestic effluenflsewage treatment and discharge: -
1. This CCA is valid for the quantity of maximum daily domestic effluent/sewage discharge

as mentioned below:

to be stopped immediately
report in this regard to be

to the resumption of manufacturing

Declared bv the unit Permitted
Maximum daily
discharge of sewage

05 KLD 05 KLD

Treatment facility Septic Tank Septic Tank
Discharge point WithETP Overflow of septic tank shall

channelized to ETP
2. The domestic effiuent should be treated in the sewage treatment plant so that it should be

in conformity with the prescribed nonns:

Parameter Standard
pH .Not Applicable: Unit shall channelize

overflow of the septic tank to ETp.Biological Oxygen Demand (BOD) (mefl)
Total Suspended Solids (TSS) (men)
Nitrogen-Total (mg/l)

Clean Enyironment and Healthy Life Style
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I
Phosphate-Total (mgll)
Chemical Oxygen Demand (BOD)[mil)
Faecal Coliform (MpN/l 00mI)

3. Flow measuring devices should be provided for measurement of quantity of sewage
g:l:tu,"d, and sewage channelize to ETP. Logbook for the same shall be maintained by

unit shall setup the environmental management cell including unit head, purchase/store
manager' process operation head, ETP in charge to effectively rionitoring oi.ruironr"rtur

Clean Environment and Healthy f,it" Styl"
sacqtflqirFr*r frr{ {te

unit.
4' Sampling points should be installed at inlet, and outlet, recirculation lines and at other

points as deemed necessary.
5' The unit shall maintain daily record/log book of sewage channelize to ETp and sludge

generation and disposal, separately.
6' Unit shall explore the possibility to recycle the treated used water shall be utilized ingardening, irrigation, industrial utility and toilet flushing to minimize the fresh water

consumption up to 20 %o per year.
7 ' Separate arrangement should be made for collection of industrial and domestic effluent in

closed water supply system.

6. cleaner Technorogy & waste Minimization practices:

Background:

' CPCB issued direction under Section 18(lXb) of Water (prevention & control ofPollution) Act, 1974 to take appropriate measures in a time bound manner through
preparation of individual action plans and implementation of cleaner technology options
by the Pulp & Paper mills. To facilitate the Pulp & paper mills, a Charter r* ictu.t., fo.
Water Recycling and Pollution Prevention in Pulp & Paper Industries, was formulated.

clean Technology measures mentioned hereunder are indicative of systems, processes
and practices that are generally considered essential for achievement of the objectives ofthe Charter' However, individual unit may opt for technology actually requireo ror
implementation according to their requirement and circumstances like scale of operation,
system configuration, products portforio and raw materials etc.

unit shall ensure implementation of the following cleaner technology options within four to
six months from the date of issuance of this CCA:

a' Biomethanation of High Pollution Load stream (like Raw material washings in agro based
pulp and paper mills as well as High coD back water stream in RCF baled Kraft paper
Mills operatingonZLD

b' Installation of compressed Blogas System for converting raw biogas into comprerr.a i'
biogas to be used as fuel

c' oxygen Delignification & ECF bleaching for agro & wood based pulp and paper mills
d' Use ofjet aerators for improved biodegradation in aeration tank and increased Do level

' e' Press washers in Pulp washing to optimize water consumption acceptable under charterf' Sludge Drying Beds to be discontinued. only sludge dewatering system, centrifuge etcg' Appropriate plastic waste disposal system to be installed by RcF based pulpld pape.
mills

h' closed loop fiber recovery and backwater system using poly disc filters orDAF (Dissolved
Air Floatatiort) Units

7. Environmental management systehr

Page 5
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ii. Unit shall setup the environmental laboratory for testing of minimum wastewater quality
parameters like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring of ETP
control parameters and ETP discharge norms.

8. Air Pollution Mitigation

i. The unit shall use following fuel and install air pollution control device (APCD) of adequate
capacity to comply with following:

ii. Operation and maintenance of APCS shall be done in such a way that the emission generaled' from stacks is always within prescribed nonns of the Board
iii. The unit shall ensure interlocking of air pollution control devises and production processes.
iv. The unit shall operate in a manner so that all emissions be emitted through designated

chimney/stack only.

9. Noise Pollution Mitigation:
i. Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic

enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial and Commercial) which are as follows: -

Standards for Noise level in db.(A) Leq

Industrial Area Commercial Area
Day Night Day Night

75 70 65 55
Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 .arn

ii. The unit shall take adequate measures to control of noise from its own source so as to
comply with the standards as may be applicable.

iii. The unit shall provide acoustics enclosure on DG sets as per Environment (Protection)
Rules, 1986.

iv. The unit shall provide ports in the chimneyistack and facilities such as ladder, platform
etc. as per requirement for monitoring the air emissions and the same shall be open for
inspection and use at all time) by the Board's staffl the chimney/stack attached to various
sources of emission shall be designated by number such as S-1, S-2 etc. and these shall
be painted/ displayed to facilitate identification.

10. Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 20162 -

1. Number of authorisation and date of issue :

2. Reference of application (I{o. and date) :

3. Director of ll{/s Saqar Paper Mills Pvt Ltd. is hereby granted an authorisation based on
the enclosed signed inspebtion report for generation, collection, storage, reuse, utilisation,
disposal or any other use of hazardous or other wastes or both on the.premises situated at
Manglore-Jhabrera Road, Latherdeva Hoon, Tehsil-Roorkee, Distt- Haridwar.

Clean Environment and Healthy Life Style
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s.
No.

Equipment Fuel Stack height
(m)

Air Pollution Control
Device (APCD)

Stack Emission
standards

I Boiler
(12TPH)

Baggassd
Agro waste

30m Multi cyclone dust
collector, Natural draft, Wet
scrubber, Settling chamber

Particulate Matter
250 mgNM3
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Details of Authorisation
s
No.

Category of--ffararAors
Waste as per the Schedules
[,II and III of these rules

Authorized mode of tispor"l ,,recycling or utilization or
co-processing, etc.

Recyclable

Quantity
(ton/annum)

I Schedule 5.1 (Waste Oil&
Lubricants ) 0.500 MTA

4.7he authorisationlhe authorisation shall b. uutiO.fo. u

H:"t *,:,T::::::1,,"*1" ll. dfy,i!.g.,.,"r and specinc conditions

f|fff specis*v.oniition'tr,uin..i';"b?ffi;;'JJi#',l::i1ff?li,*rconditions,

r' 
ffir';ifdffiT:#:,1'"ul:,3^'::*:lilleodirv anv stipurated condition issued2 fl1ffi :j:T:* :: ::r'tr.j, it;; l;j##;:::::il:
IilJii:Tg;:;':"yff:,T:*:t*:i:l:1{"d;E3,or spcB to the unit, this ccAshall be deemed revoked dr;i;;;-"".;r;;;i,;:

5.

6.

General conditions of authorisation:

] i!; t,|f,Xl,fl:T,:ifli:|fi}Jl*..e provisions orthe Environment (protection)
2' The authorisation or its renewJ shi'lii'e proouceo for inspection at the request of anofficer authorised by the State pollutirn Cdt.ofi;;rd.3' The person authorised shalt not r9nt,.lend, ,"I,-iiunrr.r or otherwise transport thehazardous and other *"rto;;at wha; is p.;i; ii*rrgr, this authorisation.4' Any unauthorised change in p..t'o*"r, Lqtip*""i i **ing conditions as mentioned inthe application by the pirson'authorirca ,irai.onrtil;; 

" 
ureactr ofhis authorisation.5' The person authorisedshall implement Emergen.y ["rpor." procedure (ERp) for whichthis authorisation is being gra;tea.considerini ali'rir" ,p..in. possible scenarios such asspillages, leakages, fire etcl and their t;;;iLl-"1;ol.o *a aho carry out mock dr,r in- Bir regard at regular interval oftime;6' The person authorised shall comply with the provisions outlined in the central pollutioncontrol Board guidelines o, ffii..d;ii"u,[i:*r r"r Environmentar Damages due. to Handling and^Disposal of Hazardou, Wuit"-urf,p"rary"7' It is the duty of thi authoristJLlgn to rake priorpermission of the State po[utionConhol Board-to close down the facility. r'srrrllsslorl or tne stat,

8' The imported hazardous *a otrr". wastes shall be fully insured for transit as weil as forany accidenta-l occurrence and ltr.fe"n-rp;;;;;. ^"
e' 

;liffi:!."f consumptio, *a at.-oi;:HffiIi hazardous and other wastes sha, be
11' The hazardous and other waste wlich gets generated during recycring or reuse orrecovery or pre-processing or utilisation oii-p""rt"ilL".dou. or other wastes shafl beiheated and disposed of as per.specific condition's oiJutrrliru,ior. -. -- "--^ 

i12' The importer or exporter sirati bear il;;ffi#,ilT'ffi; #d mitigation of damages
13' An application for the renewal of an authorisation shall be made as laid down under these
14' luly other conditions for compliance as pel the Guidelines issued by the Ministry of

,H::"nment' 
Forest and climaie ch*g. or central poitution conhol Board from rime to

l5' Annual retum shall be filed by June 3Omfor the period ensuring 3l$March of the year.

General Conditione:

Clean Enyironment and H""ltny 1,iilffi
wacqlwq q Frer ftr{ m- 
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.e

3' If the unit has been issued show cause Notice by cpcB or spcB, compliance has tobe achieved within 45 days by the. unit. Howeve'r,lino, revoked ;ithil;;;ays, theShow cause Notice shail te considered as a crosure direction.4' In case of non-functioning or prp."nalo. sTi, lroau.iioo has to be stoppedimmediately and this Board-has to be intima;.J,hr;.4 a report to be dispatched byfax/phone/emai I immediately.
5' In case of stoppage 

-of 
funciioning of air pollution control equipment, production hasto be stopped immediately and thii Board has to b; il;i*"ted by faxlphone/email witha report in this r:g?.d to be dispatched immediat.1t.----"'6' This ccA is valid only-for pioducts and quantity mentioned in para 2. unit shallobtain prior approval.before making any modificaiion in-product/ process/ fuel/ plant_ machinery failing which consent stritt ue 0..*"a i.r;#.7. Compulsory documents to be submitted by the Unit: - 

- -

(i) Annual return in Form-4 and waste oirp"*i u"rifest in Form-Io under Hazardousand other wastes (Management and Tilrb;;;rry Movement) Rures, 2016, andthird party audit report. ^r^v vv.rvrrL/7 r\ursr' 4t

(ii) Environment statement in form 
- 
v9f Environment (protection) Rule, 19g6.(iii) Quarterly compliance report of the cce,pr,oiog'pil 

"rBrpuapirrw"rf,'s,oog"
8' The unit shall submit Latest copy of Audited Balance Sheet/c.A. certificate (FixedAssets+ cument Assets- current-Liabilities) ortte uniiat the end of each financialyear so the Consent fee payable by the unit may U" r..in"O.9. The unit shalr su_bmit 

^elarterry 
compliancJ ;"d ;;:he ccA, photograph ofETP/APCs/waste Storage Area, Quarterly unutyrir-.ipo.t, or tr,. samples ofiffl uent,emission; hazardous wastes and Brp 

-rruag!- 
norl-iriagr accredited and EpArecognized laboratory.

10' The unit shall inform in advance to sPCB/take prior permission of the spcB to close.manufacturing/production.
ll'The unit shail submit calibration certificate of ocEMS at least once in a year toSPCB. - i--','-
l2'The unit shall strictly c-omply with conditions of this ccA and submit compliancereport of stipulated conditions within 30 days-ofre".ipt ortni, ccA. ii;"t rn'y poirtof time, it is found that the unit is not complying wiih stipulated .onatio* i. uryfurther direction/instruction issued by t'he tiouia, iegal action shall be initiatedagainst the unit under the provisiorpof vateii*,Tr. a"t 

"oJ-br"i.*r.nt_ _(Protection) Act and Rules made theieunder.
13' If unit is found temporary closed (for the tit z+ frour) during inspection and priorintimation of closure is noi given by the unit, revocation orthe ccA will be initiated asper the law.
14. The unit shafl appry before the 60, days-of expiry of ccA or any change inproduction types/productibn capacity/manufactr.ioi i."r"ss/capacity enhancement/outlet for the dischargg-of effluint ot guses emissio--n or sewage waste from the unit
- _ !1.. or any change in effluent dischargJpoint or emission point.
15' In case of occurrence of an accident,-complete details orlom must be sent to statePollution control Board at the earliest along witn aeiails of mitigative and remedialmeasures taken.
16' The unit shall provide ports in the chimncy/stack and facilities such as ladder,platform etc. as per requirement for monitoring ttr 

"i."*irsions and the same shallbe open for inspection and use at all time) ti tt e B;".db staff, the chimney/stackattached to various sources of emission strati ue desigrilJ by numberuu.r, 
", 

's-r, 
s-2 etc. and these shall.be painted/ displayed to facilital iaentirrcation.

17' The modification or installation in the ixisting p;iili;;;trol equipments should bedone only by prior approval ofBoard.

Clean Environment and Healthy Uf" Styf"
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1,-.--

l8' The unit w,r have to deposit the revised fee whenever it is notified.t9' unit is covered under cpi 
"rl-riiiur.o in th" .;;h;;ri ur.u of River Ganges. Hence

^^g::'L*#;'*Tid:[#:il#Tf#fy#,T,",f#;il;:";il1ffi 'Hf :.by,he
20.unit sha, abide bv the ai*-.ii#) do.iir., gir; oi Hon,bre courts, MoEF&ccand cpcB/spcB for protecti""lri r-"r" gril JiL""iri".ent from time to time.2 t' u nit shail comprv the'condiii onsllcorr""nt ;; .i,iJiilicrE) i ssued by B oard.

:: [FHlHiilr:t*r***i:,ru;r, "'o.oiJilil,;:,"s on minimum 33%. orthe
' 23' whenever due 

1o -uny 
uccia",i orith.. unforeseen act or event, such e.mission occursor is apprehended to o.cu. i, ",.** "f d;;;il iu,oio*n, such information sha,be reported to the Board. 

"ff*;;;o.a[ other l;;.;; offices. In case of fa,ure of

^. 
x,",llrlffi.H[1r?l]pment, ,r,. f.oar.,i*pr"..rr.i",ir.r,.a to it srrarr_i.itopp.o

24'The person 
"r*:".ir*:ha, imprement Emergency Response procedure (ERp) forwhich this ccA is being granted'."i11a*ir.q 

r?i;il ,o""ir* possibre ,"eniio, .u"h

^ 
. fr ,il,l *?""?J :?iffi mi;;ruf ,',Hl;;;iu 

i. 
^r *ilii,"i,a ui, o .".,y 

",i fr 
". 

r 0,, r
25'The authorized.agency shall ensure.that'on-rine data with regard to quantity andnature of hazardous chemicars u"irr* t"rar; ffifi,",|, incruding wasL waie. andair emission and soria rrazaiaour'?ur* generated;;i, the factory premises is

ii:'JiJ.",| 
on Disprav n,".J',ili,i-iit i;ffffir}'lill ,,"in ractory gate within

]l i:'r:*:*l,iffiilain 
and provide "Inspection Book" at the time or inspection to

27'The unit shall provide uninterrupted accessibility to the srp,s/ETp,s inlet and outlet

"" i:,',1t'#X;:,'lltfl"l,".:::"id;fi;ent 
a,a 

't & r".,,"Jotn sampring/monitoring or

" #i.xili,:j;l muintui' lood house-keeping. Alt vatves/pipes/sewer/drains etc. must
This consent is being issued with the permission of competent authority.

Copy to: Regional Officer, Uttrakhand
compliance of the same.

Pollution Control Board, Roorkee for 
fformation 

and

Memb

7.

(s.K pa-ttnaik)
Member Secretary

cteanEnyiroo-.iffi
wocqfwq ir Fpr ftr{ itil 
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HEAD OFFICE

Uttarakhand Pollution Control Board
"Gaura Devi Paryavaran Bhawan"

468, IT Park, Sahastradhara Road, Dehra Dun
E-mail : msukpcb@yahoo.com, phone No.-O13 5-2607Og2

Letter No : UKPCB/HO/Con-A -133 t20Z 4 I J I Date: OLOg.zoza
Rpcp. PosI

To,
IWs. Aroma Craft & Tissues pvt. Ltd,
Khasra No. 103, 104, Vill-Nurpur, pargana,
Manglore, Tehsil-Roorkee, Distt-Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & Authorization) Renewal under Section- 25 of the ,,Water
(Prevention& Control of Pollution) Act., l974"and under Section- 21 of the ,,Air
(Prevention & Control of Pollution) Act, 1981"and Authorization under ,,Rule -6(2),,of the
"Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016"notified under "Environment @rotection) Act, 1986"as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CAF ID -9787
CCA (Renewal)
Date :- 31.03.2023

Application no, 27 53 487

CCA is hereby granted to IWs Aroma Craft & Tissues Pvt. Ltd. located at Khasra No. 103,
104, Vill-Nurpur, Pargana, Manglore, Tehsil-Roorkee, Distt-Haridwar, Uttarakhand
(29.804723 hl, Z7.8tl91l 0E) subjJct to the provisions of the Water Act, Air Act and
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016 and the orders that may be made further and subject to following tLrms and conditions: -
1. This CCA is granted for the period upto 31103t2028 under Section-25 of the "Water

(Prevention & Control of Pollution) Act,l974.
2. This CCA is granted for the period upto 31/03/2028 under Section-2l of the "Air. (Prevention & Control of Pollution) Act, 1981.
3. This CCA is granted for the period upto3l/03/2028 under Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016 notified under ',Environment
(Protection) Act, 1986.

4. Production Capacity

S.No.

Declared by the unit Permitted by State Board
Raw material
per day

Final Products & By-
products per day

Raw material
per day

Final Products & By-
products per day

I. Waste Paper
345.73 MT/dav

Craft Paper
(275 MT/Day)

Waste Paper
345.73 MT/dav

Craft Paper
(275 MT/Day)II.

Alum/Pac-
1.5 MT/day

Alum/Pac-
1.5 MT/day

5. Production Process Infrastructure

S.

No
Details Declared by the unit Permitted by the

BoardNumbers Usage / Process operation
I Pulper 01 Pulping Yes

2 Hill Screen 03 Thickening Yes

Clean Environment and Healthy Life Style
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J DAF/Fibre recovery system 01 Fibre Recovery Yes
4 Paper machine 01 Manufacturing of Craft

Paper
Yes

i. Unit shall obtain prior approval before making any modification in
producUprocess/fuel/plant machinery, failing to which this consent would be deemed
void.

ii. The unit shall inform SPCB and CPCB regarding shut down as well as resumption of
manufacturing operations.

iii. The unit shall maintain record of daily production in tons per day in a log book duly
signed daily by authorized si gnatory/competent authority.

6. Water Conservation Measures
A. Fresh water consumption
L Categorization of existing groundwater area: Safe/Semi critical /Critical/ Over-Exploited/

Saline
2. The unit shall obtain NOC of CGWA/SGWA (in case of use of river water, permission

from irrigation department) before start of ground water (freshwater) extraction and
shall stictly comply with the various conditions as mentioned in the CGWA/SGWA
NOC/irrigation dept.

3. Status ofNOC from CGWA/SGWB: Applied
4. If Granted: Number ofNOC and Validity: -
5. Details of Artificial recharge system/rain water harvesting unit (if any) installed with

capacity
6. Details of piezometer installed i.e., numbers with coordinates.

PiezometerNo. I : 29.804gg6\,77.gt3ZSSoE
PiezometerNo.2 : 29.904gg90}{, 77.gl3}g'0E

7. This CCA is valid for details w.r.t fresh water as mentioned below:
Declared by the Unit Permitted by NOC issued by

CGWA/Board
Source of fresh water Borewell Borewell

No. of borewell 02 (01 in operation) 02 (01 in operation)
Daily quantity of water

to be abstracted
950 KLD 950 KLD

*In case of units adopting Zero Liquid Discharge (ZLD),the unit shall withdraw the fresh water
only to cater the losses in water accrued during industrial processes.

8. The specific water consumption shall not exceed values mentioned below as per
consented

9. Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow
totalizer at all water abstraction sources, utilization lines- process, domestic and
boiler.

10. The unit shall maintain record of daily fresh water consumption (initial reading & final
reading) in a log book (in m3/day and m3lt paper) duly signed daily by authorized
si gnatory/competent authority

11. Unit shall maintain separate logbooks for quantity of freshwater consumed in production
section, boiler feed, domestics consumption and other points of utilization.

12. All the pipelines ca:rying fresh water/back water should be coloured as per protocol.
13. The unit shall install Piezometric well within the premises to monitor the level of ground

water and shall analyse the quality of ground water annually. .\ rw

Category Specific Water Consumption not to
exceed

RCF and Market Pulp Based Paper Mills
producing unbleached grades of papers,

paperboards and Newsprints

<10KL per Ton of paper produced

Clean Environment and Healthy Life Style
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B. Trade effluent treatment and discharge: -
1. This CCA is valid for the quantity of maximum daily trade effluent generation as

mentioned below;

Declare4 by the unit Permitted
Maximum
discharge
effluent

daily
of trade

1650 KLD 1650 KLD

Treatment facility a. Capacity of ETP 1900 KLD
b. Technology of ETP upto

Tertiary level

a. Capacity of ETP 1900 KLD
b. Technology of ETP upto

f, level
Discharge/recycling/r
e-use point

Surface water bodies:
I.ETP (Lat-29.8053590, Long-
77.8121260)
2. Shila Nala (Lat-29.8059870,
Long-77.8 100250 )

Surface water bodies:
I.ETP (Lat-29.8053590, Long-
77.8121260)
2.Shila Nala (Lat-29.8059870,
Long-77.8100250 )

2. The quantity of
below:

maximum specific trade effluent discharge shall be as specified

The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary
and tertiary treatment as is required with reference to influent quantity and quality.
The treated effluent shall be recycled to the maximum extent (at least 40%) inthe process
and the remaining treated effluent after achieving the norrns as mentioned below shall be
disposed offinto the drain Shila Nata First Order:(Lat-29.8059870, Long-77.B1OO1S} )

Parameters Norms for Agro
based paper mill

Norms for RCF bleached
pulp & paper mill

Norms for RCF
unbleached grade paper

pH 6.5 - 8.5 6.5 - 8.5 6.s - 8.5
TSS, mg/l <30 <30 <100
BOD, mgll <20 <20 <30
COD, mg/ 200 < 150 < 250

TDS, mg/l < 1800 < 1600 < 2100
Color, PCU <250 < 150 < 150

AOX, mgll <8

SAR <10 <8 <8
* In case of stoppage of
and this Board has to be
dispatched immediately.

functioning of ETP, production has to be stopped immediately
intimated by faxlphone/email with a report in this regard to be

J

4.

5. Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing
operations.

6. The unit shall install a flow meter with totalizer on the recycling pipe line from ETp and
the flowmeter should be connected to State/CpCB Server.

7. Flow measuring devices should be provided for mgasurement of quantity of industrial
effluent generated, industrial effluent recycled and industria iffluent discharged.
Logbook for the same shall be maintained by unit. 

4C
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Category Specific Trade Effluent Discharge, not to
exceed

RCF and Market Pulp Based Paper
Mills producing un bleached grades
of papers, paperboards and

< 6KLD per Ton ofpaper produced)
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as mentioned below:

Declared by the unit Permitted

Maximum daily
discharge of sewage

08 KLD 08 KLD

Treatment facility Septic Tank Tank

Discharge point With ETP Overflow of septic

channelized to ETP
tank shall

2. The domestic effluent should be treated in the sewage treatment plant so that it should be

ln with the prescribed norns:

3. Flow measuring devices should be provided for measurement of quantity of sewage

generated, and sewage channelize to ETP. Logbook for the same shall be maintained by

unit.
4. Sampling points should be installed at inlet, and outlet, recirculation lines and at other

points as deemed necessary.

5. The unit shall maintain daily record/log book of sewage channelize to ETP and sludge

generation and disposal, separately.

6. Unit shall explore the possibility to recycle the treated used water shall be utilized in

gardening, irrigation, industrial utility and toilet flushing to minimize the fresh water

consumPtion uP to 20 YoPetYeat, S\./
Clean Environment and Healthy Life Style
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StandardParameter
pH
Biological Oxygen Demand ) (mdl)
Total Solids
Nitrogen-Total (mgll)

)Phosphate-Total
DemandChemical

Not Applicable: Unit shall
overflow of the septic tank to ETP

channelize

FaecalColiform 0OmL
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g. The unit shall maintain daily record/log book of raw material (waste paper) consumption,

chemical consumption (process &, ETP separately), paper production, energy

consumption (process & ETP separately).
g. Sampling points should be installed ai gfp inlet, ETP outlet, and effluent recirculation

lines and at other points as deemed necessary,

10. The unit shall insiall OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD &
COD and provide connectivity with CPCB and SPCB server as per the guidelines issued

by CPCB.
t t. ihe unit will ensure the continuous and unintemrpted data supply from the OCEMS to the

CPCB and SPCB server and periodic calibration of OCEMS'

12. The unit shall have an adequate onsite environmental laboratory facility for qualitative

analysis of different effluent stream and manpower for monitoring and recording TSS'

TDS, COD & BOD & MLSS level in ETP inlet and outlet on daily basis.

13. The unit shall set up an Environment Management Cell within the unit as per the Charter.

14. The unit shall submit analysis report from the authorized laboratory for all parameters as

mentioned for paPer unit.
15. All flow meteri sirould be calibrated annually from recogrized institutions/vendors.

16. The unit shall prepare material balance and water balance report annually'

17. The unit shali rubrit its ETP Adequacy Assessment Report to the concemed State

Pollution Board (SPCB).

18. The unit shall get its ETP performance evaluated by a third party annually.

19. The unit shall identiff recipient drains/rivulets and their r.r/s & d/s location in consultation

with SpCB and shalicarry out monthly monitoring of identified recipient drains at r.r/s &
d/s location through lab recognized under Environment (P) Act, 1986 and shall submit the

analysis report on monthly basis to SPCB.

C. Domestic effluenUsewage treatment and discharge: -

l. This CCA is valid for the quantity of maximum daily domestic effluenVsewage discharge
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7. Separate arrangement should be made for collection of industrial and domestic effluent in

closed water supply system.

6, Cleaner Technology & Waste Minimizstion Practices:

Background:

CPCB issued direction under Section 18(l)(b) of Water (Prevention & Control of
Pollution) Aci, 1974 to take appropriate measures in a time bound manner through
preparation of individual action plans and implementation of cleaner technology options

by the Pulp & Paper mills. To facilitate the Pulp & Paper mills, a Charter for'Charter for

Water Recycling and Pollution Prevention in Pulp & Paper Industries' was formulated.

Clean Technology measures mentioned hereunder are indicative of systems, processes

and practices that are generally considered essential for achievement of the objectives of
the Charter. However, individual unit may opt for technology actually required for
implementation according to their requirement and circumstances like scale of operation,

system configuration, products portfolio and raw materials etc.

Unit shall ensure implementation of the following cleaner technolory options within four to
six months from the date of issuance ofthis CCA:

a. Biomethanation of High Pollution Load Stream (like Raw material washings in agro based

pulp and paper mills as well as High COD back water stream in RCF based Kraft Paper

Mills operating on ZLD
b. Installation of Compressed Biogas System for converting raw biogas into compressed

biogas to be used as fuel
c. Oxygen Deligniflcation & ECF bleaching for agro & wood based pulp and paper mills
d. Use ofjet aerators for improved biodegradation in aeration tank and increased DO level

e. Press Washers in Pulp Washing to optimize water consumption acceptable under charter

f. Sludge Drying Beds to be discontinued. Only sludge dewatering system, centrifuge etc

g. Appropriate plastic waste disposal system to be installed by RCF based pulp and paper

mills
h. Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved

Air Floatation) Units

7. Environmental management system

i. Unit shall setup the environmental management cell including unit head, purchase/store

manager, process operation head, ETP in charge to effectively monitoring ofenvironmental
compliance.

ii. Unit shall setup the environmenlal laboratory for testing of minimum wastewater quality
parameters like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring of ETP
control parameters and ETP discharge norms.

8. Air Pollution Mitigation
i. The unit shall use following fuel and install air pollution control device (APCD) of adequate

capacity to comply with following:

Clertr Envirooment and Healthy Life Style
sa qqtflur s Fnr frs-i rtfr

S.

No.
Equipment Fuel Stack height

(m)
Air Pollution Control

Device (APCD)
Stack Emission

standards

t. Boiler
(lOrPH)

Agro
Residue/Bio

moss

30m Cyclone Dust Collector,
Wet Scrubber

Particulate Matter
150 mgNM3

II Boiler
(12TPH)

Agro
Residue/Bio

MASS

30m Cyclone Dust Collector,
Wet Scrubber

Particulate Matter
150 mglNM3
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ilI. D.G. Set
(100 KVA)xO1

HSD 2 Acoustic Enclosure &
Stack

ii. Operation and maintenance of APCS shall be done in such a way that the emission generated
from stacks is always within prescribed nonns of the Board.

iii. The unit shall ensure interlocking of air pollution control devises and production processes.
iv. The unit shall operate in a manner so that all emissions be emitted through designated

chimney/stack only.

9. Noise Pollution Mitigation:
i. Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic

enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial and Commercial) which are as follows: -

Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

ii. The unit shall take adequate measures to control of noise from its own source so as to
comply with the standards as may be applicable.

iii. The unit shall provide acoustics enclosure on DG sets as per Environment (protection)
Rules, 1986.

iv. The unit shall provide ports in the chimney/stack and facilities such as ladder, platform
etc. as per requirement for monitoring the air emissions and the same shall be open for
inspection and use at all time) by the Board's staff the chimney/stack attached to various
sources of emission shall be designated by number such as S-1, S-2 etc. and these shall
be painted/ displayed to facilitate identification.

, Conditions under Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 20162 -

l. Number of authorisation and date of issue :

2. Reference of application (No.and date) :

3. Director of IVI/s Aroma Craft & Tissues ht. Ltd. is hereby granted an authorisation
based on the enclosed signed inspection report for generation, collection, , storage, reuse,
utilisation, disposal or any other use of hazardous or other wastes or both on the premises
situated at vill-Nurpur, Pargana, Manglore, Tehsil-Roorkee, Distt-Haridwar.

Details of Authorisation

S

No.
Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorized mode
recycling or
co-processing, etc.

of disposal
utilization

or
or

Quantity
(ton/annum)

I Schedule 5.1 (Waste Oil &
Lubricants )

Send to authorised recycler 0.600TPA

4. The authorisation shall be valid for a period upto 3l-03-2028.
5. The authorisation is subject to the following general and specific conditions
6. (Please specify any conditions that need to be imposed over and above general conditions,

if any):

Conditions of authorisation:
l. The authorised person shall comply with the provisions of the Environment (Protection)

Act, 1986, and the rules made there under.
authorisation or its renewal shall be produced for inspection at the request of an

authorised by the State Pollution Control Board.

Clean Environment and Healthy Life Style
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Standards for Noise level in db.(A)
Industrial Area Commercial Area

Day Night Day Night

75 70 65 55
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3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the

hazardous and other wastes except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in

the application by the person authorised shall constitute a breach ofhis authorisation.

5. The p.i.o, authorised shall implement Emergency Response Procedure (ERP) for which

this authorisation is being granted considering all site specific possible scenarios such as

spillages, leakages, fire etc. and their possible impacts and also carry out mock drill in
this regard at regular interval of time;

6. The p"iron authorised shall compty with the provisions outlined in the Central Pollution

Control Board guidelines on "Implementing Liabilities for Environmental Damages due

to Handling and Disposal of Hazardous Waste and Penalty"

7. It is the duty of the authorised person to take prior permission of the State Pollution

Control Board to close down the facility'
8. The imported hazardous and other wastes shall be fully insured for transit as well as for

any accidental occurrence and its clean-up operation.

9. Th; record of consumption and fate of the imported hazardous and other wastes shall be

maintained.
11. The hazardous and other waste which gets generated during recycling or reuse or

recovery or pre-processing or utilisation of imported hazardous or other wastes shall be

treated and disposed ofas per specific conditions ofauthorisation.

12. The importer or exporter shall bear the cost of import or export and mitigation of damages

if any.
13. An application for the renewal of an authorisation shall be made as laid down under these

Rules.
14. Any other conditions for compliance as per the Guidelines issued by the Ministry of

Environment, Forest and Climate Change or Central Pollution Control Board from time to

time.
15. Annual return shall be filed by June 30thfor the period ensuring 3l'tMarch of the year.

16. The industry situated nearby the River Ganga and its tributaries shall ensure the treatment

facilities and disposal arrangement in such a way so that no waste water is discharged in

water stream or water bodies.

17. Unit should comply the points as specified in implementation of o'Charter for Water

Recycling and Pollution prevention in Pulp & Paper industries"'

18. Unii strodA maintain the linkage of their online effluent monitoring system with

CPCB/SPCB for submission of real lime24x7 online data'

19. The unit shall install water meter install water use/recycle point and also at discharge

point.
20. in case of non-compliance the Bank Guarantee No. 61196248G0000057 { 5.0 Lacs

shall be forfeited in favour of the Board without any prior intimation.

21. The unit shall strictly comply with provisions of Water Act, Air Act & E(P) Act, and

RulesA.{otification made thereunder, time to time'

General Conditions:

l. The Board reserves the right to revoke/add/modify any stipulated condition issued

along with CCA at any given time, as may be necessary.

Z. In the event of issuance of Closure Direction by CPCB or SPCB to the unit, this CCA

shall be deemed revoked during the closure period.

3. If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to

be achieved within 45 days by the unit. However, if not revoked within 45 days, the

Show Cause Notice shall be considered as a Closure direction.

4. In case of non-functioning of ETP andlor STP, production has to be stopped

immediately and this Board has to be intimated through a report to be dispatched by

fax/phone/email immediately. 
6lL
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w-a qqf{rur q wel fir{ t-fr PageT

a\

69

572



5. [n case of stoppage of functioning of air pollution control equipment, production has
to be stopped immediately and this Board has to be intimated by faxlphone/email with
a report in this regard to be dispatched immediately.

6. This CCA is valid only for products and quantity mentioned in Para 2. Unit shall
obtain prior approval before making any modification in product/ process/ fuel/ plant
machinery failing which consent shall be deemed revoked.

7. Compulsory documents to be submitted by the Unit: -
(i) Annual retum in Form-4 and Waste Disposal Manifest in Form-l0 under Hazardous

and Other Wastes (Management and Transboundary Movement) Rules, 2016, and
third party audit report.

(ii) Environment Statement in form - V of Environment (Protection) Rule, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.

8. The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate (Fixed
Assets* Current Assets- Current Liabilities) of the unit at the end of each financial
year so the Consent fee payable by the unit may be verified.

9. The unit shall submit euarterly compliance report of the ccA, photograph of
ETP/APCs/Waste Storage Area, Quarterly analysis reports of the samples of effluent,
emission, hazardous wastes and ETP sludge from NABL accredited and EpA
recognized laboratory.

10' The unit shall inform in advance to SPCBitake prior permission of the SPCB to close
manufacturin g/p roducti on.

I I ' The unit shall submit calibration certificate of OCEMS at least once in a year to
SPCB.

12.The unit shall strictly comply with conditions of this CCA and submit compliance
report of stipulated conditions within 30 days of receipt of this CCA. If, at any point
of time, it is found that the unit is not complying with stipulated conditions or any
further direction/instruction issued by the Board, legal action shall be initiated
against the unit under the provisions of Water Act, Air Act and Environment
(Protection) Act and Rules made thereunder.

13.If unit is found temporary closed (for the last 24 hour) during inspection and prior
intimation of closure is not given by the unit, revocation of the CCA will be initiated as
per the law.

14. The unit shall apply before the 60 days of expiry of ccA or any change in
production types/production capacity/manufacturing process/capacity enhancement/
outlet for the discharge of effluent or gases emission or sewage waste from the unit
etc. or any change in effluent discharge point or emission point.

15. In case of occurrence of an accident, complete details on form must be sent to State
Pollution Control Board at the earliest along with details of mitigative and remedial
measures taken. " \

16. The unit shall provide ports in the chimney/stack and facilities such as ladder,
platform etc. as per requirement for monitoring the air emissions and the same shall
be open for inspection and use at all time) by the Board's staff, the chimney/stack
attached to various sources of emission shall be designated by number such as S-1, S-
2 etc. and these shall be painted/ displayed to facilitate identification.

17. The modification or installation in the existing pollution control equipments should be
done only by prior approval ofBoard.

18. The unit will have to deposit the revised fee whenever it is notified.

N
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19. Unit is covered under GPI and situated in the catchment area of River Ganges. Hence
during Magh mela, unit shall immediately comply with the directions issued by the

Board related to operation or temporary closure of the unit.
20. Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC

and CPCB/SPCB for protection and safe guard of environment from time to time.
21. Unit shall comply the conditions of Consent to establish (CTE) issued by Board.

22.The unit shall develop plantation of tall trees of suitable species on minimum 33% of the
land on which the unit is established.

23. Whenever due to any accident or other unforeseen act or event, such emission occurs

or is apprehended to occur in excess of standards laid down, such information shall

be reported to the Board's offices and all other concerned offices. In case offailure of
pollution control equipment, the production process connected to it shall be stopped

with immediate effect.
24.The person authorized shall implement Emergency Response Procedure (ERP) for

which this CCA is being granted considering all site specific possible scenarios such

as spillages, leakages, fire etc. and their possible impacts and also carry out mock drill
in this regard at regular interval of time.

25. The authorized agency shall ensure that on-line data with regard to quantity and

nature of hazardous chemicals being handled in the plant, including waste water and

air emission and solid hazardous waste generated within the factory premises is

displayed on Display Board of size 6x4 feet outside the main factory gate within
premises.

26.The unit shall maintain and provide "Inspection Book" at the time of inspection to
the Board's officials.

27.The unit shall provide uninterrupted accessibility to the STP's/ETP's inlet and outlet
points, Air Pollution Control equipment and stack for smooth sampling/monitoring of
pollution control measures.

28. The unit shall strictly comply with the directions issued by the UEPPCB on dated

13-03-2015 under section-33(A) of the Water (Prevention & Control of Pollution)
Act, 1974-regarding Implementation of "Charter for water recycling and Pollution
Prevention in Pulp & Paper Industries" and subsequent directions in this regard. This

CCA is linked with the implementation of activities /action points within prescribed

time limit as specified in the "Charter" and subsequent action plan, mile stone chart

etc.

29.The unit shall maintain good house-keeping. All valves/pipesisewer/drains etc. must

be leak-proof.

(Dr. Parag Madhukar Dhakate)

Copy to: Regional Officer, Uttrakhand Pollution Control
compliance of the same.

Member Secretary

d
Roorkee, for information and

ber Secretary

slL I

dL
Board,

Clean Environment and Healthy Life Style
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PCe. 15025 (3 4 j / I / ?O2 5 -2 t -DE9T -pC9
l/ 21255 / 20?l

ev-lsrTz .VhifF
HEAD OFFICE

Uttarakhand Pollution Control Board
"Gaura Devi Paryavaran Bhawan',

468,lT Park, Sahastradhara Road, Dehra Dun
E-mlil : msukpcb@yahoo.com, phonc No.-013S-2607092

File no. UKPCB4IO/Con/U-34

To,
Consent no. (fd

M/s Uttaranchal Pulp & Paper Mills pvt. Ltd,
Khasra No.-29, 2 Km, Manglore-Deoband Road,
Yill-Mundet, Roorkee, Distt- Baridwar.

consolidated consent to operat€ and Authorization hereinafter referred to as the ccA
(Consolidated consent & Authorization) Rencwal under Section- 25 of th€..wat€r (preyention
& control ofPollution) Act., 1974"and under Section- 2l of the ..Air (prevention & Control of
Pollution) Act, l98l"and Authorization under ..RuIe -6(2)"of the .,Hazardous and other
Wastes (Management and Transboundary Movement) Rules, 20l6,,notified under
"Environment (Protection) Act, I986"as applicable (to be rcferred hercinal'ttr as water act,Air Act and HW Rules respectively).

CAF.ID- I3637
CCA (Rencwal)
Date:- 25.03.2025

Application no. 6095128

ccA is hereby granted to M/s, uttranchal purp and paper Mi[s pvt. Ltd. rocated at khasra No,
29,2"d Km. Manglour -Deoband RoadJillage Mundet ,Roorkee,Distt, Haridwar (U.K) pin code
'247667 Latitude & Longitude 29.769782 & 77.t44Er7 (Geographicar cuorainai"il. ,;b1".;;;
the provisions of the water Act, Air Act and Hazardous ,nJ oih", wastes lManagemeit and
Transboundary Movement) Rules,2016 and rhe orders that may be made further ani subject tofollowing terms and conditions: -
l. This CCA is granted for the period upto 31.03.2026 from the date of issuance of this letter,

under Section-2s of the "Water (prevention & Control of pollution) Act, I 974.
2. This ccA is granted for the period upto 31.03.2026 from the date of issuance of this letter,

under Section-21 ofthe ',Air (prevention & Control ofpollution) Act, l9gl.
3. This ccA is granted for the period upto 31.03.2026 from the date of issuance of this letter

under Hazardous and other wastes (Management and rransboundary Movement) Rules,
2016" notified under "Environment (protection) Act, I9g6.

4, Production capacity

5. Water conseryation:
A. Fresh water consumption:

a. Categorization of existing groundwarer area: Sate/ Semi critical /Critica.l// Over_
Exploited/ Saline - Safe

b. Status of NOC from CGWA,/SGWB: Applied/granted _ Grantedc. Validity of NOC: t9/03/2026
d. Details ofArtificial recharge system/rain water harvesting unit installed with capacity

Clean Environ
wa rqiflnr

No of
ndustrv

e n st xll
apacitv
onth)

Product
(Prr

icensc I,r(,du(t
apacitv

ermitt€d b)' thc
lrd

Cra Paper 200 MT Per Monrh 200 N{T Per Nlonth
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Details of piezometer installed i.e., numbers with coordinates. No. of pic,.iirrciu._
(coordinates Latitude 29.7 67961016666664 Lon1i de 7.t.Aqdiii AAA1AAI
Industry shall install sealed and calibrated flow=meters at &esh uater abstraction andconsumption points @rocess & domestic) and maintain the logbooks tbr same-

f.

Max,
Permitted
abstraction
quantity
(KLD)

Status of
llolr rneter
installed

Maximum allowable fresh wat
category

erconsumption based on appl icable specifi ed process

Fresh \\,ater Consumption

B. Emuent generation, treatment and disposal: -

The specific quantity of maximum dairy effluent discharge shourd not be nrore
than the following:

a.

*Maxinuu daily discharge shallbe equal to multiplication oJ total production as per Para4 and speciJic e/Iuent discharge as per Para 5 (B-a). The lreated elluent shall berecycled to the maximum e.tlenl and remain ing treated e/Jlueat after krtiary lewl
tre.rlment shill be usedlor irrigation purpose/d isposed

I pH Betu,een 6.5 to 9.0
2 Sus solids Not to exceed I00mpy'l

st.
No.

Sources of fresh
water

Nos. with
daily
abstraction
capacity

Applied
q uantitv
(KLD)

Yes
I Borewell BW-

I
BW-

770 m3
/day

50
m3/H
50
m3/H

77om3tday i
254255mrlyear

2. Supply water Nil Nit Nil Ye s/no

3. Surface
Treated
water

water/
used

Nir Nil Nil Yesrno

S. No.
Type of Industry

Industrial (L/T of Producr)
1 Manu 7OO KLD

S.No. ol'Kind
Emuent

dailyMaxi mum
discharge, KLD

I Domestic 3.5

Treatment Facility antl
Discharge point
Septic Tank & Soak pi t.

2 Industrial 546.5 ETP out Let

Type of Industry
rIl Ln' I P rod u ct

l\laximunr
discha

daily trcated ellluent

I Manufactu 546.5 KLD

Clean Environment and Healthy
wa rqlTrlr Fi ERq fid-r rtdr

Lifestyle
Page 2

b. lndustry shall install the Effluent treatment plant consisting ofprimary secondary
treatment and tertiary treatmedt units with adequate 

"upuJty.'c. The industry shall install flow meters at ETp iniet, outlet and recycling point and
maintain the daily logbook for the same.

d. Industry shall install the OCEMS of parameters pH, BOD, COD, TSS and flow
at outlet and connected to CpCB/SpCB servers.

e. Unit shall comply with the following discharge norms:_

S. No,
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3 BOD (3 days 27'rC) Not to exceed l0 mg/l
4 COD Not to exceed 250 me/l
5 Oil & Grease Not to exceed l0 mg/l

f. In case of stoppag€ of functioning of ETP, production has to be stopped
immediately and this Board has to be intimated by t'ax/phone/email with a report
in this regard to be dispatched immediately.

g. Proper colour coding of pipe lines and water channels to be implemented for the

recycled process water, fiesh water and effluent carrying lines.

h. The industry shall carry out monthly monitoring of following recipient drains at

u/s & d/s location through lab recognized under Environment (P) Act, 1986 and

shall submit the analysisreport on monthly basis to CPCB and UKPCB.

i. sl handling system

Sludge tlisposal
mechanisrn

C. Domestic sewage- The domestic eflluent should be treated separately in sewage
treatment planv soak pit. which shall be constructed as per BIS norms.

Clesner Technology and waste minimization options:

i. For pollution abatement, appropriate technologies for emuent featment in industry aDd to

comply with the prescribed environmental norms, accomplish desired level of
environmental protection and achieve prescribed norms ofdischarge.

ii. The industry sha[[ implement a "Model for conservation of Water Management System"
focusing on maximum recycling oiwater.

S.No. Flow met€r installation at points of water recycling svstem
t Yes
2

iii. The industry shall ensure the maintenance of retention /contact time in various sub-units
of ETP viz. primary, secondary and tertiary treatment subunits as per guidelines.

S.No. Name of recipient
drain/rivulets

Latitudr Longitudc Quality
€lflurnt
drain

Name of the
rccipient
river

l. Mundet Drain 29.768060 17.845t62 54546.5

KLD
ShShila

I(}ralla

Sludge handling system
(SDB/Centriluge/Filter
press)

ol'Quantity
ETP sludge

Sludge
storage
area

S.No

I Dccantcr ti70 Kg/Day Sludge

Pir

[,untlIL
Filling

S.No. Name of Unit Size of unit As declared by Industry

I 126m3Equalization Tank
2. Sedicell 300m1
3. Primary Clarifierlst 3 l4rnl
4 Primary Clarifier IInd 163m3
5. Aeration Tank l300ml

6 Secondry Clearifier 200m1

Clean Environment and Healthy LifesWle
r<-6 wi{rq (q 6ren fr{i il$ Page 3
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IV. Proper infrastructure for op

Ied & technical staff

eration and maintenance of ETp shall be developed by
recruiting.4riring required skil

v. Analyical facilities
e{Iluent for various

(laboratory) for analysis various streams
pararneters viz pH, BOD, COD TSS, TDS an<t MLSS etc shall be

of water, untreated and trealed
developed by the industry.

vi. The industry shall create Environment Management Cell by appornting Environment ofllcerEngineer, chemist, agricultural expert and the same copy itted to the board with contacdetailS. subm

vIl The

natural resources. Rain water rech
discouraged due to possibilities o

industry shall resort to rain water

arge s

harvesting as a measure towards avo
tructui-es/ pitVponds near to

iding exploitationof
be processing area shouldf entering effluenV industrial runoff in ground water

. Environmental management system
1. rndustry shall sefup the e

i::H:f mil:';:,"ilffi r;"i"J,"lB'x1#i.};::l,Ti,Hi:,,::l:
u. rndustry shall sefup the envin

s*,*fu *j*I#i.ffi",.,,":;iir3,T#[r#;,xrfi .:L:,ff :;
6 Air pollution mifigation: _

dispatched immediale

In case ofstoppage offunction ing of
fax/phone/email with a

STP, production has ro be stopped immediately andthis Board has lo be tntimated by report in this regard to be

(D The applicant shall use followins 1

",,,.t'.qrrp,,.i, ;, ;il:: i:l,-and"iusrll 
a cotnprehensivc co

marnrarn lrre same continuousr' l."n ':tt*l.... '., *";t"t,;;;,''.':nlrol 
sv'le m con\rslinE ol

srandards: so as ro ashieve;r" ,;;;;.rr];lili:,,:":ir:ffi:;ilJ

ly

7 TankTreated ater
8. l05mlPSF&ACF
9 50mr/HrSI Bed

54mr

Sr.
No.

Stack
attached
with t

Stack
height

Type of
Fuel

Fuel

Quanrity
nrentE ut

Emission
Control

to excecd

Emission
standards not

Boiler
( I2TPH)

Husk

Baggase,
firewood

lt2
Ton/day

Multj cyclolle
Dusl collector

l50mg.AIM:

sctD.G
(82.5KVA

02 Diesel 17 Ltthr
ct

Acoustic
Enclosure
Stack

As per E(p)
Rules

3 D G set (200
KVA

03 Diesel 40 Ltr/hr

&
Acoustic
Enclosure
Stack

E(P)As per
Rules

4 Boiler
TPH

l0 Husk 40
Ton/Da

Mul ti cycione
Dust colleClor

I 50mg,NIr4:

Clean Environment and Health vE-6 Whiq \d wR4dqq rld.
Lifestyle

Page 4
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Standards
for noise
level in
db(A) leq

Industrial Area Commercial
Arca

Residential
Area

Silence Zonr

Day time Night
time

Day
time

Night
time

Day
tirnr

Night
time

Da]'
time

Night time

75 1t 65 <( ,15 50 4()
Day time: - 6.00 am to 10.00pm, Night time: - 10.00 pn to 06.00 am

(iiD The industry shall operate in a manner so that all emissions be emitted through designated
chimney/stack only.

(iv) The industry shall keep record for boiler ash & its disposal and maintain the designated
boiler ash disposar site properly fenced with caution display to avoid accidents.

(v) The APCS for controning emissions shourd be properly maintained and contiouousry
operated rhe stack should be as per norms and regular monitoring of stack and ambient
air should be done by the laboratory recognized under E(p) Act r9g6 ad report be seot to
the Board.

(vi) The water shall be sprinkred on the roads and premises for suppression ofroad rrust.
(vii) The industry shall provide on-line emission (stack) monitoring system to monitor, record

and transmit the data related to SpM level (mg,Nm3) ro <Name of SpCB> / CpCB.(viii) The industry sharr prepare standard operating procedures (Sops) for accident
management and Process safety management.

7. conditions under Hazardous and other wastes (Managemenr and rransboundrrv
Movement) Rules, 2016: -

Hazardous Waste Management (As per FORM 2 - trule 6(2)l)
i. Number of authorization and date of issue: 31.03.2026
ii. Reference ofapplication (No. and date) :

o lv1ls Uttaranchal pulp and paper Mills pvt. Ltrr., Vill-Mundet, Roorkee, Distt- Haritrwar ofis hereby granted an authorization based on the
enclosed signed inspection report for generation, collection, reception, storag€, transport,
reuse, recycling, recovery, pre-processing, co_processing, utilization, treatment, disposal
or any other use of hazardous or other wastes or both on the premises situated at

Details of Authorization
sl.
No

ategory ol mode of
Hazardous Waste a s
per the Schedules I, Il
and Ill of these rules

disposal
recycling
ulilisation or

or
or

co-
lll etc.

Quantity (toD/annum)

I h I I 5 Rccvclablc
The authorization shall be valid for a period of I | .0-.1.1026

(ii) Noise from the D.G set and other sources (s) should be controllecl by providing an acoustic
enclosure as is required for meeting and ambient nois€ standards for night and day time as
prescribed forrespective areas/zones (industrial, commercial, Residential, Silence) which are
as follows: -

The authorization is subject to the following general and specific conditions
(Please speci& any conditions that need to be imposed over and above general conditions,
ifany):

Clean Enyironment and Healthv Lifestvle
F6 lrqliRur w weq fifi rtdi Page 5
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A. General conditions of authorization:
l. The authorized person shall comply with the provisions ofthe Environment (Proteclion) Act,

1986, and the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request ofan officer
authorized by the State Pollution Control Board.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transpon thc
hazardous and other wastes except what is permifted through this authorization.

4. Any unauthorized change in personnel, equipment or rvorkirrg conditions as mentioned in
the application by the person authorized shall constitute a breach ol his authorization.

5. The p€rson authorized shall implemenl Emergency Response Procedure (ERP) lbr which
this authorization is being granted considering all site-specif.ic possible scenarios such as

spillages, leakages, firc elc. and their possible impacts antl also carry out nlock drill in rhis

regard at regular interval of time;

6. The person authorized shall comply with the provisions outli[ed in the Central Pollution
Control Board guidelines on "lnrplementing Liabilities tbr Environmental Damages due to
Handling and Disposal of Hazardous Wastc and Penalty"

7. It is the duty ofthe authorized person to take prior permission ofthe State Pcrllrrtion Control
Board to close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as fOr any

accidental occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wasles shall be

maintained.

10. The hazardous and other waste which gets generated during recycling or rcuse or recovery
or pre-processing or utilization of imported hazardous or other $astss shall be trealed and

disposed ofas per specific conditions of authoriziition.
I l. The importer or exporter shall bear lhe cost of import or export and mitigation of damages

if any.

I2. An application for the renewal ofan authorization shall be made as laid down under these

Rules.

l3.Any other condltions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Clinrate Change or Central Pollution Control Borrd tiorn time to
time.

14. Annual return shall be tiled by JLrne 30th for the period ensuring 3 I st March ol the vear.

General Conditions
l. The applicant shall get analyses the samples of effluenVemission/hazardous wastes at least once

in a three month from the laboratory recognized by the MoEF&CC and shall report to the SPCB.

2. The applicant shall however, not without the prior consent ofthe Board bring into use any new or
altered outlet for the discharge of elfluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposedjointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions ofthis CCA and submit compliance report oi
stipulated conditions with 30 days ofreceipt of this CCA. If, at any point of time, it is found that
the industry is not complying with stipulated conditions or any further direction/irrstruction issued

by the Board, legal action shall be initiated against the applicant.
5. The applicant shall maintain good housekeeping. All valveVpipes/server/drains etc. must be leak-

proof.

l/ 211255/ 2o25

Clean Enyironment and Healthy Lifestyle
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6. The industry shall provide uninterrupted entry to this STp's/ETp's inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring ofefliciency ofpollnrion
control measures.

7. The industry shall provide "lnspection Book" at the time of inspection to the Board's officials.8. whenever due to any accident or olher unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shafl be reported to lhe
Board's oflices and all other concerned oflices. ln case of failure of pollution controi equipment,
the production process connected to it shall be stopped with immediate effect.9' ln case ofany damage to thc agricurture productivity, human habitation etc. by the operation of
industry, ir shalr be imperative to stop production in the industry with immediate effect and such
information shall be reported to Board's offices. The industry shar be riabre to pay compensation
also in such cases as decided by the Competent Authority.

10. The applicant sharl appry before the 60 days ofexpiry of ccrA or any change in production
typeyproduction capacity/manufacturing process/capacify enhancement etc. or ary change in
effluent discharge point or emission point.

ll. The Board r€serves the right to revoke/add,/modify any stipurated conditions issued arong wlth
CCA. as may be necessary.

12. Any unauthorized change in personner, equipment as working condition as menlioned in the
application by the person authorized shal constitute a breach'of his authorization.

13. lt is the duty ofthe authorized person to take prior permission ofthe Board to crose down the
facility.

14. The authorization is valid for temporary storage ofHazardous waste within premises only.
15. It is duty ofthe authorized person to take prior permission ofthis Board to ciose and creanup the

facility for treatment, storage and disposal ofhazardous waste.
16. Industry shall submit the latest copy of Audit Balance sheet/c.A. certificate (Fixed Assests +

cunent Assets-current Liabiritiet so that the consent fee payible by the industry may be uerii,ed.
17. Generated hazardous waste sha[ be stored temporarity i, ihe'facrory pr.rris"s ani dispos"d of

through authorized TSDF after obtaining the authorizaiion from rhe Board
18. Unit shall develop green belt as per the CPCB Guidelines.
19. The industry shall compry with the provisions of Environment (protection) Amendment, Rures

2018 notified by MoEF&cC by Notification no 49 Dt. 25.0 r.20 r 8. Environment (prorecti;n) Acr
1986, water (Prevention and contror of pofiution) Acr. 1974 as amendetr, Air (prevention and
control of Pollution) Act, r98l as amended, plasric waste Management Rule 2016, E-waste
(Management and Transboundary Movement) Rules 2016 (Whichever is applicable).

20' lf closure order is issued by cpCB or spcB against the unit then ccA wllr remain suspended
during the closure period' After ensuring the compliance and after revocation ofthe closure order.
the.CCA will automatically be effective from the date of issuance ofthe closure revocation order
with additional conditions mentioned in the closure revocation order

Digita y sigred by
PARAG MADHUKAR DHAKATE

,,illi'"l3.8,i;ffi li bH f, ,*
copv lo: Regionar ofricer, uilarakhand poilution conrror rloard,lcr[,bo;iilfi1.I1,,"ru"",
Distt- Haridwar for informatiorr and con)pliance.

Member Secretary
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wa q-qt{rur

ment and Healthy Lifestvle
ss wRq ff{{ tldi Page 7

84

587



85

588

Annexure-5.2



86

589



87

590

Annexure-5.3



88

591

Annexure-5.4



89

592



NABL ACCREDITED, GOVT, APPROVED & ISO CERTIFIED LAB 

Report No. : ET&A/SS/91510/25 

Sample Description/Type 

Sampling Location 

Work Order No. & Date: 91510/25 & 22.11.2025 
Name and Address of Customer 

Date of Sampling 

Sampling Procedure 

Normal operating schedule 
(hr/day) 
Control Measure, (if any) 
Device installed for pollution 
control 
Equipment used 

Emission Source 

Type of Stack 
(Material of Construction) 
Stack height above the 
ground level (m) 

STACK EMISSION MONITORING TEST REPORT 

Top Diameter of stack (m) 

Location of sampling point 
(Port hole) (m) 
Type of fuel used 

Quantity of fuel used 
(Ton/hr.) 
Quantity of emission 
discharged (m/hr) 

ENVIRONMENT MANAGEMENT CENTRE 

+91-9837112609 
+91-9536066038 

ENVIRONMENTAL TESTING & APPRAISAL LABORATORIES 
(HOUSE OF POLLUTION MONITORING, ANALYSIS & CONSULTANCY SERVICES) 

ashwani_lakhani@rediffmail.com 
contact@emctestinglaboratories.com 

t www.emctestinglaboratories.com 

M/s Uttaranchal Pulp & Paper Mills (P) Ltd. 
Khasra No. 29, 2nd Km Manglor - Deoband Road 
Vill. Mundet - 247656, Distt. Haridwar (UK) 

SAMPLING DETAILS 
Stack Monitoring 

Stack attached to Boiler 
(12 TPH Capacity) 

22.11.2025 

24 hrs. 

Laboratory Sample Code: EMC/SS/91574/25 Date: 27.11.2025 

Cyclone Dust Collector 

(11:00 A.M. to 11:50 A.M.) 
As per CPCB Guidelines :IS: 11255, IS: 5182 & IS: 13270 

Vayubodhan Stack Sampler 
VSS1 

Stack attached to boiler of 

Capacity 12 TPH 
Bricks 

33 

1.2 

11.0 

Bagasse (90%) 
& Wood Chips (10%) 

4.0 

20180.6766 

M. 

Sample Collected by 

Sample Quantity/ Packing 

Date of Receipt of Sample 

Purpose of Monitoring 

Date of Start of Analysis 

Date of Completion of Analysis 

ORK 

Ambient Temperature (°c) 

Sampling Duration (min.) 

Shape of Stack 

Stack Temperature ('C) 

Flue gas temperature ('c) 

Sampling Flow Rate for SPM 

(m'/min.) 
Velocity of gases (meter/Sec) 

Sampling Flow Rate For Gas 
(LPM) 

E.T.&A. LAB 

Khasra No. 1102 

NABLACCREDIIED 

Industrial Area. Salempur Rajputan, 
Roorkee - 247 667 (Uttarakhand) 

Order Reference: 

Laboratory 
Representative 

Cellulose Fiber 

Thimble 

22.11.2025 

Assessment of 

Pollution load 

23.11.2025 

27.11.2025 

27.4 

50 

Round 

126.8 

108.2 

15.4 

6.6 

1.8 

Page 1 of 2 

MSO2898 
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MSOS 
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S. No. 

NABL ACCREDITED, GOVT. APPROVED & ISO CERTIFIED LAB 

1. 

2. 

3 

Parameter 

Sulphur Dioxide (PPM) 

Suspended Particulate Matter (mg/Nm') 

Nitrogen Oxides (PPM) 

Checked by 

RemarkS: 

ENVIRONMENT MANAGEMENT CENTRE 
ENVIRONMENTAL TESTING & APPRAISAL LABORATORIES 

(HOUSE OF POLLUTION MONITORING, ANALYSIS & CONSULTANCY SERVICES) 

+91-98371 12609 
+91-9536066038 

Result in parentheses is from subcontractor 

TEST RESULTS 

t www.emctestinglaboratories.com 

t ashwani Jakhanl@redifimail.com 
contact@emctestinglaboratories.com 

Test Method 

RY 

IS: 11255 (P-1) 

IS: 11255 (P-1) 

Sample will be destroyed after 15 days of reporting unless othenwise specified. 

IS: 11255 (P-VII); 
IS: 5182 (P-VI) 

eM.o 
E.T.&A. LAB 

Test Result 

96.4 

Report refers to the sample submitted to us and not drawn by ET&A Lab., unless mentioned otherwise. 

Khasra No. 1102 

230.0 

16.0 

The above results are related oniy to tests performed on the sample. Endorsement of product is neither inferred nor implied. 

This report is not to be reproduced wholly or in part & cannot be used as evidence in the court of law & should not be used 

in any advertising medla without our speclal permission in writing. 

NABL ACCREDITED: 

Desirable limit 

Industrial Area. Salempur Rajputan, 
Roorkee -247 667 (Uttarakhand) 

250 

Not specified 

Authorized Signatory 
DIRECTOR 

Environment ManagementCentre 
Khasra No.-1102, Indi. Area 
Salempur Rajputan, Roorkee 

Not specified 

Page No. 2 of 2 
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HEAD OFFICE
Uttarakhand Pollution Control Boar(l

ifi?rEit

aryavaran Bha*'an"
radhara Road, Dehra Dun
o.ronr, Phore No.-013S_2607092

Dale:

manufacnuing of
Lacs-:-

shall operate Effl[ent
tr€aturent as is rcquired

LiFE
"Gaura Devi p

46B,lT Park, Sahast
E nrail : Dsukpclr@l'abo

TIKPCBAI O/Coltr/c-84/ZO25t1

2. Specilic CoDditious uuder..Water. Acl :_

(i) The rtailv quartity of efnueut dischalge (KLD

evD\r7t :t
To, REGD. POST

Iv-rs cargotl.i pap€r lwills pvt- Ltd,
Khata No._124, Gata No. 23,
Khata No. 106, cata No. tO7f,
l/ill- Nat.setr Kalan, Jhabr.er.a Road,
tr(aItglore, Rool.kee, Distt- Har.idwar..

consolidared consenr to one.ate aud Aut[ollsatio[ he.eilarte. r.ef€r.r.ed to as ,re ccA(consotidated corseur & arrrrrorizntion) @i;;;;i';;il. section-2s of rrre ..water.(P.eventton & Conrr.ot of po,uri,otr) .q,ct, tsti,,;rt ,;I.,. ;;;"r_21 of rhe ,.Air. (pr.eyetrriou& co^utl'ot of po'utiotr) Act, I98l'; a,a'autuoriiaiiou uoolr',lnur.-orzl,, of lL€ ,.Hazar.dous
and otLe. wastes (Nfatrasenrent a^n.-^Tr.a,stround;; M;;*r; Rules, 2016,, notilied under.
:Elvir.o1_Tnr (prorectionJ Aca, 1986,, as ,ppri.rrrr"-it"L" i=f"rrio t,.."iorft", us waaer Act. AirAct axd tfw Rtrtes respectively).

1

. This CCA is grznretl fol.a peliod upto 31.03.2026 and valid for_following products with Capital IrYesture[t / Net Assets Values Rs. 6263.43

):.

Tl'ade Eftruent Tr.€atmeDt and Disposal : Tlte applicant
Tlra tnr-ent pla ut cousisting of prima ryiseconOa rv auA' t'.riirnwttl relereDce lo ixflueDt quautity and qualify.
111 .*t1tof ltlCttnse of frncrioning.of ETp, protruction rn.s to be stopped tnrttedrorety ar(rtltis Board lras to be iminnted-b1: /alplio,,"/"rtnit ,r.iiit n ,"p., iu this regord to bed i spa tc h ed i n u t ed i a tel 1,.

(iii) The ueared efuueut shor d be recycled withi. the uoit for operation/pl.ocess to ac'ieveZel.o Liquid Discbar.ge.

(iv) Sewage Treatmert aDd Dlsposal I The applicaut slull provide comprehensive Soalr

fjf:l;; "* as is reqrdred rvith refereuce i;'h;l;;, si;;il, rs: 2470 (panr) re85 as

CAF ID - 26OrC
CCA (ErpaosioD)

Application No. -1850400

Date: 28.03.2025

Last CCA PIeseDt CCA ansloIr
S

No. Plodrrct uallti Ploduct uantiI Klaft Pa 7500 TouMoffh KIaft Pa 7500 Tor:rlr{onth2
Captive Power
Plant

0.25 megawatt

Last CCA Pl ese[t CCA DEIYTlade Emuert
445

S 3 5

CI ean Envirolment and Healthy Lifestyle
*-s vqinq *i E*q dq? {di Page I

ccA is hereby €n"nted to l'vs Gangotl, paper NI,rs pvr. Ltar located at Khata No.-124, Gata No-23, Khata No. 106, cata No. 80/f, 
.Vlll_-Nal,s€D Xrfrr, iU'r-U*,., Road, *IaDgtol.e, Rool.ke€,Distt- Haridrva' s*biecr ro the provisious or trr" ivri",.-ali.f,i] a.t -o Irazar.dous aud othe'wastes Olarageuleot aud Tr.insb^oundaty ,ll^."r""0 n,rf.rlZotO ana the order.s that uay bemade fluther and subject to followtng terms and couditions :_

I

Nil
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4

3. Conditions undel Air Act :-

(i) The applica[t shall use followiug fuel and install a courprehensive conhol systern consisting

of connol e$lipurent as s 
'equled 

with refereuce to Seneratior of enissious and operate

al]d raintain rhe ,"rr" .;;;i,i;;r.i .o .. io u.rri*" rrr'" Ievel of pollutants to the following

are as follows :-

Standar.ds
fol' Noise
level in
db A

Indrlstl.ial AIea silence Zone

Dat-
tirrre

\iglt
tiure

Da-y
tiure

Night
tiure

Dril
ti[re

\ight
tiure

Dal'
tinre

Night
tirrre

75 70 65 55 55 45 50 40

Day ti.([e : Aom 6.00 a.m. to 10.00 p.m.. Night time Aom IO.OO p.m. to 6.00 a.m.

In cose of stoppo1e ofltltctioni g of oit' pollmion cotto'ol eqtipnett' pro

iirwrai,t,itiiiriay"irt this roiri hosio be intinoted l:t fox/phone/ento

thi-t'egarcl to be tlispotclrcd inuediatell'

(ii) Noise fioul dle D.G. Set and other souce(s) should O" 
"o'1116lled 

by providilg ar acoustlc

'"' 
"Jo.r'r'" 

as is required fo' rtreetirtg the antlient noise standar-.s for ni€drt aod day.time as

p*."rtfr"a for respective .t".tl'o"!t 0udr$tial' Cormletcial' Residerltial' Silence) whiclt

condltions under. Ilazaldols and ot[el wastes (I{anagenent 'Ird 
Tmnsboudal]

Movement) Rules, 2016 :-

ril The tr'actorl llauaget' ot Nys Ga goltl Papel Nlius PYt' Ltd'' Ealidrvar is hereby
t" 

o*,"i.,, "i,ttioti*rion 
to op".ate a faiility for collection a d.storage ofHazaldots rvastes 

-
riit iiie authorization is gar:ted to operate a ?acility for generation' collectioD and storage of
'--' ttu..aout *ostes witliil factory Prerrrises fol fouowing cateEoly ofwastes :-

u[!.{l!J

standards:-

drrction lns to be

il :fith o rePort itt

S.No. CategorY
(Sclredule-I &
Schedule-

Quantity of lVaste for'lvhith
aulhollzatlon is being issrled

A)

NIode of Disposal

1 Schedr eI-5.1 0.3 6 Re clable

/iii) The authorization sltall be in force for a pel'lod upto 31'03'2026'

l,ui il;,;;ffi;; rs sur;lect to tlie co'&tious stated below zurd snch conditio^s as mav be

'"'' ,p""ir"o n ,rr" mles forihe tirue beiug iu for.ce rur.er Envilournent (Protectior) Act. 1986.

Temrs and conditions of anthor.izalioll :

(i) ttre authoriatiou shall conply with the provisions of the Envilornrent (Pl'otectiou) Act'

1986- aud the ntles utade thete rurder'

(ii) ftre auttrorization and its renewal shall be procluced for ilspection at the request of an offrcer

aut[orized bY the SPCBIPCC.

Clean Environment and Healthy Lifestyle
g6 qqlfiur lii gsq ffci {re Page 2

Stack attacheil
rvith

Stack
height
CNIO

T)?e of
Fuel

Fuel
QuantilY

Emissiou
staudalds

not to
exreed

I Boiler
(14 TPH) x l
with 0.25 MW
tru'bhe

35 RDF/
AExo/Coal

204 TPD Selective lloll-
catalytic reductiou
(SNCR). Activated
Carbon iujectiou
tluolgh dtY

cleadng & Bag
filter

As per
E(P) Rules

2 Boiler
(10 TPH) x I

35 Bagasse/
Wood
Chips/Cqal

Wet Scntbber,
Cycloue Dust
Collector

As pel
E(P) Rules

5 Diesel Naruml Draft,
Acor lstic Enclosure

As Per'
E(P) Rules

S,

No

Trnisslon Control
EqripmeDt

DG Set
(62.5KvA) x 1

10.0
LN',tII

Resldeltial AIelComDrel'cial At ea
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Iliklt-3t
(iii) The person autholized shall.not re.t lend. se,, tr"usfer or.other.wise u aDspor.t the Sazadous
_. . wasres wirhout obtaining pdor pemir.io,i of tf,"iiiB,ptc.(iv) Atry unauthorized chatr

. . trre-appricaiio,;;,il."i#:3,iTi,i,Ji,;,i:i,l,x#i1i,,1:ff.*:f;iiil*:,,tr":;:i,"",J1*" ,
(v) It is ure durv of trre airt'orized p"rr;;rri; pr-j p".iu,..iou of rhe spcBpcc ro closedowu the facitify.
(vi) Al applicmiou for the re'ewar of a, autrrorizatio[ shan be made as raid down urdel. tr]ese

('") 
#"";tft111;i?Bx#,J;:L:lx"j,:",,il,,::*. specinerr Lr rrre suideri,res issued by trre

5 This ccA is valid for Pulpir:g-. Pou. Hig[ density cleaner.. centric clea,er. Refuirig. StockprcparatloD & paper. Making ouly.
6. Coqprrtsoly docurerts to-tre sutrnrttteO by the Industyrurit i(i) Aru*rar retru, in Fo.rn-4 ,ra *0.i.'ui.prrri ni.iil., i, tror.,u-r0.uder Hazardousaud Oth€l. Wastes (i\,Ianagement ,uO irro.frr,roArry 1\Iov€Il1e[t) R*les, 2016 alrd. . Thil.d pat.ry Ardit Repolt:

(lr) L,nvllotxDellt Stateurent il] Fot.m_V of Envir.onment (pt.otecliotr) Rules, 1986.(iii) euartaly compra.ce r"po,t or tnu li-a.'il;;,;;, of ETp/Apcs/wasre sto,.age
7' Unit has to appry for re,ewal ofccA well in adva,ce of60 days of expiry of trris CCA.8' 

[g;r'"t"ot 
Artrrorirv reserues rr]e .rglu i" .h";gJ;;iry;i; -v tirne ary conditio' of t'is

9' The uDir shall coruply trre "Approve. Fuels" policy ir the entire stare of unamkhand a.d tuethe arel as Pe[ the list of Approved Fuels listed in the order.issued try the Board vi<le its lefter.rro. UEPpCB/t{O/Gei_193_426/2020/t 7l_331 dated t_t.Ol.ZOZO.
10' Uuit has to subuit Action plan of colrectirg back and ,.i"o,to. disposal of plastic wasteg11ltet due to thei'r*ed prod.ct rvit,i, i, one urorrrr of receipt of this ccA to rhis Boar.d.lt- unit has to strictry compry rvith alr the corditions of crE issued by Board vitreletter. no. UKPCBIIIO/NOC_1308/202Sl183.1, ttated I0.0J.2025.
12. Uuit has to couply with the Specific & General conditions which are as follow,s :_

Specific Cotrditiotrs:
1' Th€ CoDseEt to op€r'ate rill attl"ct erecutioIr ofBoar'd's or.der.dated 02.12.2022 subject to dilectious of
- 

Eotr'ble Hig[ court iu flris r.egat.d iu flre pIL 93/2022 as issued fi]our ti,e to tiue.2 The applica,t shall s.bmit audited balarce sheet of the uolr ai trre *o of each finarcial year so tlat feesubmitted by the applicant could be assessed.
3 The applicant shall provide pofis in th€ chiuurey/stack ard facilities such as ladder. platfom etc. as per

;::r;"":f;]"*lr*itoring 
t'e air eu ssion, ur,r ti" ,0,o" ,r.uri-i" or"" ro, *r".tion aua use at au tiures.by

4 The iDdusuy srra, qlstue interlockirg of air pollution contol devices altl productio[ procasses.5 solid rvastes geltelated fiom the ildrstry has to u" airror"Jio,on^i so that coutaruinatio,, of s.rface waterbodies/gorurd lvater/soil etc- does not take place.
6. fte 

lrdfsby shall ta.ke adequate oleasur.es to control of [oise frotr itr
staflda.rds as lnay be uppri.ooi".-- rol1l rIs orn,Ir source so as to conply witlt the

7. The applicait shall develop tll.ee rows ofpreen belt rvithil the preruises.8 The irdustry slmll shictly adhere with the specific 
"ra u"r."i ""rouo's issued with ccA order. Auyviolatiou of stipulated couditions

ErYilontuenr (pr.oru.tiorl a.t -l'flur1111ij"1"ff:,::ff:i*det 
tlte provisions or watet Act. Ai! Act and

9' The iudustry srralr ensrue a[ safeh'n€asul'es ancr shal urclertake pe'iodical ass€ssneut by the co,pete'tauftodty.
10- unit sha, ensru. lrauifest systeur in For,,-l. of rrazar.dous and o,ret.wastes (M'.ageruetrt aud
- - 

T.ansboutrdalr Moveureut) Rures, 20r6 while .isposi'g hazardous waste.
I l. Haza.tdous \r"ste should uot be stol€d beyond a period of90 davs.

Clean Environment
F€ cqkq \ni

and Healthy Lifestyle
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l2.Theildustlysifuatedlear.bytl}eRivelGa0gaanditsuibutariesslrallelrsuethetfeaturelrtfacilitiesaod-
disposal arralge[relt l" "*r' " 

*"y J" tn"t * i'u* *uter i' ai'"t''ged iD water steam or wate( bodies'

13.The utrit sha[ strictry 
"orrpry 

*,irr, iir"lrJsions of water, Air & E (p) Acts aud Rules/Notificatiom made

,,r.[T l:t:lfi'*ablished ar its ou,r cost an appropriate a'rl effrcie,t p'ir:rary em*ert treah,etrt systeur/plart aod

shall ellslue that it is ready alrd frurltit"o'''i' 
'"' 

in" t'o-'s and specificatious' laid dour or stipulated by tlis

Boad. All effluents generated ftour the ulit,s pdmar,,effluent trealmelt pla! shall recessarily be discharged

iltto the waste water 
"ott""tio" "y'io" '"t 

up a private operared ard tleated 8t the CETP Uuit camot use arly

other plant ot plocess' \4'hatsoever' for secoldary arxvor tefiiary treatnert ofthe emueuts'

15. The rnit sha, strictty avoid ttre usage oi.irr-gf.'ur" pfou"r iu ihe preruises as per the list of baruled single use

plastics mefiioned ir tlr" uotititnt'i'-olluroiF*cc' Gou"t"""n' oflndia datecl 12 08 2o2l and notificatiorl of

uttaraklard Goleurmeut issrred vitle letter no S4DCwIII-l-20'130D/2001 dated16022021'

Gelelal Couditious -- '^-^. ^..^a in a rrrrFA

l.TheapplicalrtshallgetalalysethesaurplesofefrIrrerrt/eilrissiorr.Aazaldous.w?stesatleastorrceinathlee' 
t "Jt"ol 

tfr" faboitory rccoguized by th€ MoEF&CC arld shall repon to the UKPCB'

2. The applicalt shall however. '"' 
t'iif'"* the plior colseut of the Boalil bdng iuto use aly uerv or altered

outlet^for the discharge of effluent or gases eruission or sewage waste. fi orrr the rurit'

3. Treated waste water -a aorl"rti"-*iri" water shall be disposed jointly at one disposal poirt. The applicant

shall provide <lischarge measurement equipmellt at fiIlal disposal point'

1. The applicalt shall strictly **O', *iti t"taitOns ofthis CCa and sub it courpliance lepoft of stipulated

conditions withifl fo Auy' of 
'"""ipt 

oi tt'i' C"o 
't' 

at 8ny poirt of time' it is forurd that the irdustry is not

complyi'g $,ith stipr ated *"aniir. 
".. -y ftrrther direcii;n/instmctio, iss,ecl by the Boa.d, legal action

shall be initiated agairNt the applicant'

5. Tbe aPplicant slmtt ,r,,i,'t"io good;o;se keeping All vah'eVpipeVsewer/drains etc' must be leak-proof'

6. The iudustry shall provide ruri[tenupteA 
"ot'y 

o ttt" Sfe''CTP's inlet and outlet Points' Air Pollutiol Cofltrol
- 

ll ripn.n,,ra,tuck for smooth saliplil3/molitoril-e of effrcialcy of pollutiou control neasures-

7. Thei lustry shall provide "Inspectiou Book" at the tirne ofiDsPection to the Board's ofrcials'

8- Wheoever clue to alry uttid""t o' otl''t' rurforeseen act ot eve[t' sttcb e[rission occtus ot is apprehended to

occurinexcessofstauda,cl'taiddowr'suchiufornationshallbereportedtotheBoatd'sofficesaldallofter
concented offices. lu case of faihue of pollution coutrol equipment' the prcdtlctior plocess courected to it

shatl be stopped \r ith inurediate effect'

g. The irdustry slmll operate i" n n**"l so that all eiuissious be e itted tlnouell desiprrated chirrurey/stack

onlY.

1o.I[caseofarry<laruagetotheagdculhueprcductivity.lrurrrauhabitatiouetc.bytheopemtiolrofirdllstly.it-" 
;ili;" lorprotilr" to .top p'oat'"tion i"'rtl" ioatotry widr ilunediate efiect and such irfomratiou shall be

reportedtoBoald.soffices.Tlreindustryslrallbeliabtetopaycornpelrsatiolalsoitrsuclrcasesasdecidedby

t![!tg,!t

the Competent Atrthority

11. The applicalt shatl apply befole the 60 days of expiry of CCA or alry change in poductioll t]Tes/ prodtrctiol

capacity/marrufacnuilg process/capacity elrlulcemeut etc or auy cltartge iu emuellt dischalge point or

Clean Environment and Healthy Li

etuissiott Point.

12.TIreBo^r'drcsell!esthenglrttore\,oke/add,hodiryallystipulatedconditionissl'ledalorrgwitltCcA,asrnaybe
uecessary.

l3.The Derson authorized shall uot re[t, lencl, sell. tralsfer or ollrerl.ise tmuspolt the hazardous waste rvithout

obtaining prior peDnissiotl ofthe Board'

14. Alrv ulauthodzed 
"troug. 

i,, p"t'o'i'al"quipor"ot a' o'olking colditiotr as Dreutioned ifl the application by the

^ p"r"-.*f.it.a slmll'corutiiute a breach ofhis audtolization'

15- It is the duty oft[e authorizecl pelso-u ro iuft ptlot ptnnit'iou ol the Board to close dowl the facility'

16. The autllolizatiolr is ,alict for tellrpo'ary slorage ofHazardorrs Waste uitltill Dreurises ouly'

l7.The autlro zed agor.y ,trutt o,"uJ ttiit ou-tiie aata witt' regarcl to qlarrriru and uamre ofhazardotts cltetnicals

being ,sed i, the plant u, *"ff oJ#'"rrrirrio, riJ ".o" !e,.,atei witt,i,l preruises is 6isplayed on Displal

i""iA ,iti* eranet outside the ntaiu factory gate witht'r pronises'

18. It is dnry of ttre authorized perJi;;i;;;;;r';;;*issio, of this Board to close and clea'up the facility for

lleaturent. stomge a[d disposal ofhazaidous waste'

s6 qqtflur qE €s dfi {rS
festyle
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fini?atEt
l9 The applicalll shall uniltaill record oflmzardous wasle in For'ru-3 aud srral sur.,,ir arurrar rehu:l iu For.,,r-4 ou,n 

o. before t,e 30t day. of Jrure followirg ro rt,. nrur.iniyin, io i,li"i,ii,o, ,.nr, ,.t.,.r.:u. tn no case auy haz.?rdous u.aste shall fri Ol.por"a off "rr,f";;:;arrYil^. 
mllst also be safely collecterl a1d stored. - ul. ol ulto ally walel snearn. AII spiilage

'" 
ltifi,i"ll"^]iflf|,|;:jm:"::t"o-t <hmtped io.the facilirv. applicarr ruusr cod.ct a deraired pbysicar aod

z: o',",i^r,-.ao,, ffi*."r.#,"il;l;liiilli*T,Xi:r,i,,liil,lT,.lj,l; 
(,oub,e ,rtred ,ro.. oo ",,,,,.,,.,.n", 

y.l l.a.a. or.suctr mate'iat rvlict aoes not r.ia ci *,ir,.ilr" ,r"rill",r, ained iu it.lJ llre sto*Ete a'ea shot d be ferceri p'ope.ty aua sig,vNoi"e-i"..jiio"t.",r,* .Darger.ad .Hazar.(rous, 
shall-. be disptayed ar appr.opriare positiorib"ir, il n",ai"]a 

'i,uliil*," *,
24 The hdr*rly sha, slore uou-ferrorrs ur.tnr wast... used oiisp,t oil *urr. iu seared dnu,s place(r on irnpe.r.ious

1Lr"."*:f 
co'ered sltecl' Hazadous r*orre ir,eq.i,ea-'Jrriu" ,rra ort].to Regisrer.ed Re*.cie's/Re

25 I[ case ofany tm,sDollation oflttza'dous waste. the details irr Fol.,,-I0 ofrhe Hazar.dous atrd ofller wastes(Mnuogemetrt and r,.atrsbouodall Move.eut) Rutes, 2016 shall be slbtrdtted to the BoAr..i

Digitally signed by
PARAG MADHUKAR DHAKATE
Date: 11-07-202 5 1,5:57:24

(Dr'. Pal.ag lvladhukar DUakate)
NIenlbel. Secl.elarT

Copy to: Regional Offrcer', UttalakLald pollutioll CoxtIol Boar'd, Roor.kee, Distt_ Halidryal.for infoulation and conrpliance ofthe sane.

[Ienlbet Secl.etar.v

Clean Environment
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